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regard to Housing Schemes has re-
,'ealed that the progress has been too 
slow; and 

(b) it so, the main reasons theretor? 

The Minister Clf Works, Housinr 
and RehabilitatiOn (Shri Mehr Chand 
Khanna): (a) Yes. 

(b) This is mainly due to the low 
priority accorded to Housing e ~s 

by the State Governments, parU-
cularly after the Emergency. 

12 brs. 

MESSAGES FROM RAJY A SABRA 

Secretary: Sir, I have to report 
the following messages received from 
the Secretary of Rajya Sabha:-

(i) 'I am directed to inform 
the Lok Sabha that the Rajya 
,Sabha at its sitting held on Mon-
day, the 2nd December, 1963, 
adopted the following motion:-

"That this House concurs in 
the recommf'nda ti'on of the Lok 
Sabha that the Rajya Sabha do 
agree to nominate five members 
from the Rajya Sabha to asso-
ciate with the Committee on 
Public Undertakings .... ' 

(ll) 'In accordance with the 
provisi'ons of sub-rule (6) of rule 
162 of the Rules of Procedure 
and Conduct of Business in the 
Hajya Sabha, I am directed to re-
turn herewith the Income-tax 
(Amendment) Bill, 1963, which 
was passed by the Lok Sabha at 
its sitting held on the 21st Novem-
ber, 1963, and transmitted to the 
Rajya Sabha for it~ recommenda-
tions and to state that this House 
has no recommendations to make 
to the Lok Sabha in regard to 
the said Bill.' 

12'01 brI. 

UNIT TRUST OF INDIA BILL-
contd. 

Mr. Speaker: Further consideration 
of the following moti'on moved by 
Shri T. T, Krishnamachari on the 
4th December, 1963, namely:-

"That the Bill to provide for 
the establishment of a Corpora-
tion with a view to encouragmg 
saving and investment and parti-
cipation in the income, profits and 
gains accruing to the Corporation 
from the acquisition, holding, 
management and disposal of se-
curities, b(' taken into considera-
tion", 

together with the moti'on for circula· 
tion. 

Out of 4 hours, 1 hour and 55 
minutes have been exhausted. 

Shri U. M. Trivedi may continue, 

Shri U. M, Trivedi: (Mandsaur); 
Yesterday in offering my criticism on 
this Bill I pointed out that this Bill 
was aiming at entering into business 
in the stock exchanges of India and, 
therefore, suggested that the title of 
this Bill should be 'The Stock Ex-
changes Trading Corporation Bill', 
However, apart from the name, there 
are certain facts which must be taken 
note of, 

I will draw the attention of the 
han, Minister to the o ision~ of 
clause 35 (1) and (2). At one place, 
a provi,ion has been made this 
Trust ~ a  have' 10 trustees. Here 
it has been provided: 

''No act or proceeding of the 
Board or of any committee of the 
Trust shall be questioned on the 
ground merely of the existence of 
vacancy in, or defects in the cons-
titution of the Board or com-
mittee". 

I cannot see the implication of such a 
provision, unless some limitation is 
put as to what is the minimum or· 
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maximum number of vacancies which 
can be condoned. It will also mean 
that one man may be able to act for 
all the 10. So a provision should be 
made to the effect that unless the 
",acancies are more than a certain 
number, the act cannot be questioned. 

The second provision is: 

''No act done by any person 
acting in good faith as a trustee 
shall be deemed to be invalid 
merely on the ground that he was 
disqualified to be a trustee or that 
there was any other defect in his 
appointment". 

This means that an insolvent may be 
appointed, a man who cannot be ap-
pointed. An insolvent can be appoin-
ted to carryon the work till it is 
pointed out by somebody that he is 
an insolvent. An insolvent trustee 
may d'o certain things and still he will 
be able to say that it was bona fide. 

So I should think there must be 
lIOI11e limitation upon this omnibus 
power being given by virtue of these 
provisIons. 

Then I draw attention to clause 37. 
90meh'ow or other these days the Gov-
ernment machinery is afraid of legal 
proceedings being launched against 
it. There are so many safeguards pro-
"'ided. 

Mr. Speaker: Order, order. There 
is too much of talk on all sides. So 
long as Members remain inside the 
HouSl'!, they have to remain silent and 
listen to the speech that is being made. 
Any talking that is d'one is illicit, and 
~ e o e it must be subdued. 

Shri U. M. Trivedi: Clause 37 says: 

"No suit or other legal proceed-
ing shall lie against the Trust or 
the Reserve Bank or any trustee 
or any officer or other employee 
of the Trust or the Reserve 
Bank ...... 

That means a long latitude is being 
#ven in respect of acts which can be 

challenged in a court of law and the 
protection is by a very wide word 
"bona fide". What is bona fide or not 
should be a matter for judicial deter-
mination. It is not proper to take 
shelter like this particularly when the 
Trust will have numerous transactions 
every day, and those who deal with it 
may have complaints that certain acts 
are not bona fide. 

I have pointed out only the legal 
defects. Apart from that I feel this 
has political colour, that it is meant 
for exercising power over the destinies 
'of so many people, and I think the 
Bill should not be passed. 

Shri Heda (Nizamabad): I weI. 
come this Bill, and I have no doubt 
that this is a step in the right direc-
tion. 

Shri Morarka said that it was good 
that this trust was b!'ing started in 
the public sector, but he hoped that 
after gaining experience, the private 
sector would also be allowed to start 
similar trusts. I do not think it will 
be a gOOd thing to allow the private 
sector to enter the same field at an7 
time. I fear that the competition 
would be unhealthy and vari'ous ques-
tion~ would come in. It should be in 
the public sector alone. If the size of 
the trust becomE'S ghrantic or unman-
ageable, we may have another trust, 
but again it should be in the publie 
sector and not in the private sector. 

I am d'oublful about the optimistic 
estimate of the Finance Minister that 
he would be able to get Rs. 100 crores 
a year in this Trust. Replying to thl! 
criticism that money would be inves-
ted in this Trust only by the rich 
men and not by poor men, Shri Mor-
arka pointed OUt yest()rday that rich 
men were quite capable of investing 
their Itronev in their own concerns, 
or those of their colleagues or counter-
parts. Therefore, I do not think we 
will get sizable investments in this 
trust from big business or rich men. 
In fact, everybody is short of finance. 
The money market is tight, and even 
today in thi. city of Delhi ther.e arE'· 
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[Shri Heda] 
people who are accepting deposits at 
12 per cent even small amounts of one 
thousand rupees, and they promise to 
Iny Rs. 10 every ,mDnth and return 
the capital within a day or two of 
receiving notice. These firms are work-
ing very well, beca USe there are very 
safe investments particularly because 
of hire purchase and various mono-
poL··s thJt we hlve created in the road 
t at ~o t and other businesses. There-
bv one can earn easily between 20-
25 per cent. Therefore, it will not be 
so easy to get money for this Unit 
Trust. havr· no doubt that the 
money from the rich people would not 
be forthcoming. The low-income 
group has hJrdlv any mo,.",y left, par-
ticularly after the compulsory savings. 
Therefore, they would not he in a 
position t·o btlv any units. Even among 
the middle income group, hardly five 
per cent of these people would like 
to invest any money. This Trust will 
haVe a fair competition even as it is 
fl"om npw {'ompani,,< that a ~ floated 
and th{' middle income group may be 
tempted to purchase the issu0 of a new 
companv with two hopes He knows 
very well in thp first ye;lr or the next 
Y(l3.'!', ('Ir f'ven for five ycars, he may 
not get any dividend but once he starts 
gP.ttinl' dividend. it will not be less 
than 10 per cp.nt. Another h'ope is 
that 1h('re will b(' better "pprcciation 
of the priCe of share itself. There are 
instances where prices haVe gone of 
'a share worth Rs. 100, even up to Rs. 
200. So that the mindle-income 
group wOllld like to invest with 11 view 
to e'lrn appreciation 'of th" valuf', You 
would have noted such a big agitation 
among the Members who put supple-
mentarv ouestions yesterday about the 
land prices in Delhi. Investment in 
h0ILsing s;tes, not only in Delhi but in 
any metropolitan area. even an area 
with a ponulation of 50.000 is very gOOd 
and sound investment. In the course 
of five years, there ar" instances where 
prices had gone by 500 per cent or 
even 1000 per cent. A middle-income 
group man would like to put his sav-
ings in housing sites and sec'ondly, in 
new issues. I therefore doubt very 

much whether the ambitious target of 
Rs. 100 crores as set out by a verr 
intelligent and understanding Finance 
Mhi.;ter would bt' fulfilled. 

Now, how wil! thi:; trust invellt 
money? It can invest in two wayB. 
It can give loans to the ind ~t ia  con-
cerns in the private. sector or public 
sector or the corporate sector and gain 
interest of, say, 7 to 9 per cent. I 
do not think they will be able to bar-
gain more than 9 per cent and if they 
do so there will be the charge of ex-
ploitation. Anoth,'( way would be to 
buy shares or present issues in thE' 
open market. In the case of thesE' 
sh?rt's, the appreciation w'ould not be 
more lhn'] 5 per cent or 6 per cent 
i!l certain cases. In course of time 
e t~in  there will be appreciation of 

the new share prices but till then there 
will be no interest or dividend forth-
ccrn:ng and for the first few vears the 
trust w;ll be facing ~ hard time. So, 
from hoth the angles, whether the in-
vestment is in the shares 'of old and 
new companies or the investment is in 
the shape of loans to various ind ~  

trial and other projects, the incom. 
wouln not be vcry a:tractive. 

Again the Finance Minister has 
done IWO things which would rather 
discotJr8ge the invest'or to come for-
ward. The one thing that he has done 
is that he has stated that he will re-
turn the money to the unit-holders, 
namely, 90 per cent, after the expen-
ses have been deducted. What woule! 
be the expenses? The idea is not 
clear. It should not be much. But 
even then, the idea is not clear. 

Shri Morarka (Jhunjunu): Not 
more than five per cent 'of the groSi 
income of the unit-holder. 

Shri Heda: Yes; I now remember it. 
So, it would be 90 per cent of the 
remaining 95 per cent. Therefore, 
they would keep five per cent as a 
sort of reserve. 90 per cent of the 
income that the Trust as a whole 
would be getting would not be SO 
attractive. That is the first point. The 
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second point is, the Finance Minister 
has not given any guarantee of any 
minimum. He has not stated that this 
much would be the minimum which 
every unit-holder would get year after 
year. Had he given this guarantee, I 
think that would have been more 
attractive. Otherwise, there are other 
schemes where there is some guaran-
tee or the other. There are banks 
which are giving as high as 4l per 
cent . and smaller banks are giving 
even five per cent. Dr. M. S. Aney 
says that even six per cent is given 
on the fixed deposits. So, this will 
be> another cOnilletition for the Unit 
Trusts. Therefore, unless the prac-
tical acuman and a sound banking 
experience is applied, the prospects 
for this project do not hold very 
bright. 

But I have no doubt that the ex-
perience that the Finance Minister 
hns, and the guidance that he would 
be giving at least in the initial years 
-and these initial years mny not be 
more than ten years, and they may 
be from five to 10 yearB-'--the Trust 
may prove successful. But I would 
like to sound one word of caution: 
t.ha t the success 'of this 'frust will be 
very important for the encouragement 
and healthy growth of the public 
sector. If the Trust does not earns a 
good name, the entire psychology of 
the public sector may get a setback. 
Therefore, a heavy resp'onsibility has 
been asked for by the Finance Minis-
ter and I wish him well in that. 

With these words I support the 
Bill. 

Shrl Surendranath Dwivedy (Ken-
rirapara): Sir, any effort made to en-
courage savings in ,the middle in-
come group in this country is to be 
welcomed. This can be done in 
various ways and special efforts should 
be made 1'0 see that they not only 
participate but also share in the pro-
fits of economic development. Look-
ing from that point of view, this 
Bill seems to be a move in the right 
direction. But I have my doubts 
about the pUrpo!le for which the Bil! 
1642(Ai)LSD-4. 

is actually being introduced in this 
House. The Finance Minister has 
stated that this is an adventure on 
small savings, and he expects that the 
middle and lower income group would 
be the main shareholders. Looking 
from that aspect, I feel that the Bill 
is ill-timed and premature. Prob-
ably, no serious thinking has been 
done 'on the present economic condi-
tions in the country. If we look at 
the figures, we will see that there has 
been a decline in 1961-62 in the de-
posits of small savings and postal 
savings. What is it due to? Because 
of rising prices and rising cost of 
living, there is hardly any saving 
among these classes of citizens. 
Therefore. although they would like 
to depos;t in these trusts and banks, 
there is nothing left with thelll 
to deposit at the present moment. 
It is well-known-probably it 
wi'l be brought out more clearly 
when We discuss planning-that the 
entire effect of planning in this coun-
try has not brought any significant 
improvement in the conditions of 
these classes fI'Om whom we expect 
mostlv this Unit Trust would be 
financed. Therefore I have a fear 
that actuallv most' of these unit 
holders would be big monied-men, big 
industrial enterDrises or peoDle with a 
large purse, because I flnd there is no 
limit put as to the number of shares 
that a person can h'old. although It is 
said that the value of a share cannot 
be e~~ than Rs. 10 and more than 
Rs 100. If thl' monied-class in this 
o~nt  would like to control this. they 

can easllv invest the entire amount 
of Rs 100 crores or to begin with 
Rs. 10 c!'Ores or whatever it is. From 
that point of view. thp lower middle-
class who are expected to take a pre-
dominant share will not be able to 
do 50 at the present moment. 

Secondly. I feel there is room for 
changes In the clauses 'Of the Bill. 
Although 1 do not like to supnort the 
move for circuhtion. 1 would have 
liked and it Is not too late even now 
-1 do not kn'Ow whAt the Finance 
\{iftister is consulting with his of\'l-
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[Shri Surendran'llth Dwivedi] 
ciaU now-if it is possible fur him \0 
refer it to a Select Conuruttee, ne 
should consider it. We shuuld not be 
m such a hurry. The Select Com-
mittee can &0 mto details, of the dU-
ferent clauses and in the next Ses&lon, 
We can pass this Bill. That would be 
perhaPs a better method than hastily 
passing this Bill, because many Mem-
e s--~d that they have not actually 
een~e to study this present Bill 

1n'"its proper perspective. 

I alsu du not agree with the view 
that this showd nut have been a pub-
lic &ector effort. In View of the socia!-
ist economy we are aimmg at, I think 
it is necessary that a trust like this 
shOUld be in the State sector. There 
are many reasons for people to com-
plain about the working of the State 
sector enterprises-corruption, mal-
administration and all that. In spite 
of that, I do not think in this country 
people have very great faith in private 
banks and other investment institu-
Uuna. Comparatively speaking, I have 
a feeling that people have mure assur_ 
ance in the banking and other invest-
ment institutions if they are in the 
public sector. But there is one thing 
that should be avoided, because we 
have experience Of these things and I 
think the Finance Minister would give 
more serious thought to it. Let these 
institutions be not bureaucraacally 
controlled. That is one aspect of the 
question which should be looked into. 
Even in regard to purchase of shares, 
even in regard to deposit of money 
and withdrawal of money, if one goes 
to the counters of the State Bank and 
other institutions, one can easily find 
out the difference between the private 
banks and the State Bank. There 
should be some simplified procedure 
so that IUl ordinary man with small 
means-a rural man-can easily pur-
chase shares and invest his money. He 
should have the opportunity to easily 
go there and do his work. Therefore, 
from the very beginning itself, It would 
be better if in the Trust Board there 
is provision for representatives of the 
unit ho14ers. There Is IUl 8Dl8Ddmeut 

propused by my hon. friend, Shrl 
Morarka, and I think the Government 
should accept that amendment. 

Then, Sir, the Finance Minister has 
said that 90 per cent of the net income 
would be distributed amongst the 
unit holders. That is good so far as 
it goes. But the whole idea should 
be that the rural population should 
be" attracted to this sort of an ~nstit
tion. To do that, I would suggest that 
instead of yearly distribution of this 
income, probably, it would be better 
if this net income is distributed quar-
terly. That will attract the rural 
population more, because even if it is 
a small investment they would actual-
ly have an expericence of getting their 
proHts as soon as possible. 

I would also suggest that regarding 
these shares there should be some 
simple procedure adopted so far as 
transfer of shares to the heir of a 
person who dies is concerned. There 
i, a legal procedure which is very 
cumbersome and sometimes it may be 
difficult for an ordinary person to get 
his shares transferred because of these 
legal difficulties. I WOUld, therefore, 
suggest that from the very beginning 
it should be laid down that if a person 
dies. his shares could easi'y be trans-
ferred to his legal heir without much 
difficulty. 

Shri Tyagl (Dehra Dun): The com-
mon device in the case Of shares might 
be adopted here also. 

Shrl Surendranath Dwivedy: These 
are, Sir, few things which should be 
~ ne in mind, and, as I have said, I 

would again request the Finance Min-
i"ter that this Bill be referred to a 
Select Committee. 

Shrl Tyagl: Sir. I am entirely In 
agreement with this Bill. It is sur-
prising that my friends on the oppo-
site benches should be raising one ob-
jection or the other against such an 
innocent measure. Actually. the idea 
of circulation of such a Bill is not in 
the least Justified because there a.re 
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not ma.'lY controversial matters. I can 
understand their reactions to Bills 
which deprive somebody or some sec-
tor of some privileges. but this Bill is 
a positive measure by which nobody 
is touched. It is just to give benefit 
to the people who cannot invest, who 
cannot enter into the market for in-
vestment because their means are not 
so big as to start some industry or 
~o e business. Therefore, this is only 
a facility which is being offered. I 
think the Parliament which is repre-
sented by all sections of the people in 
the country can dllcide this issue. The 
best brains are here and they might 
just contribute their ~do  and de-
cide. 

I think there is a radical change in 
the attitude of the Finance Minister 
these days. I hope I may be excused 
for making a personal remark. He 
seems to be extraordinarily accommo-
dative these days. Previously, he used 
to be very hard and would not listen 
to views of others, but now he is quite 
accommodative. I do not know what 
change has come about in his life. 
Anyhow, Ministers accommodating or 
accepting good suggestions coming 
even from opposition benches is a 
gOOd thing and it should be our ideal. 
I am quite sure that all the good sug-
gestions made on this subject will be 
readily accepted by Government. 

Quite a few objections have been 
raiSed against this Bill, and it is not 
for mc to answer them because the 
Minister 'will himself deal with ·all 
those objections. But it is surprising 
that Shri Masani should have come 
forward with objections against this 
proposal. There are certain parties 
who ~ wedded to opposition to every 
proposal, whether reasonable or un-
reasonable. I could understand op-
position from such a quarter. But for 
people who believe in Socialism and 
Communism. I thought it would be 
a welcome measure but even they 
seem to be opposed to this proposal. 

What is it that we are doing or creat-
ingT We are not creating any vested 
interest of a very big order. We arc 

110t creating any big monopoly. I{ 
socialism means division or distribu-
t.ion of wealth, giving ~o e wealth to 
everybody, literally speaking, it can 
also be termed as capitalism because 
every one is vested with some wealth. 
however small it may be. But, really 
speaking, it is not capitalism. 

Here what is being sought is just 
to enable even men of small means to 
go into the share market and invest 
his money in industrial shares. The 
idea is not quite a new one. May J 
remind this House that even as early 
as 1931 the Indian Central Banking 
Enquiry Committee went into t i ~ 
problem? May I fii.st read a little 
from the Shroff Committee report of 
1954? It said: 

"Investment trusts are a com-
mon feature of the capital markets 
at Europe and America, and bave 
in l'ecent years emerged as major 
institutional savers and investors. 
However, for successful operation 
of invesment trusts, considerable 
initial capital will be required. 
Otherwise, it would be difftcult to 
secure the benefit of a suftieienUy 
widely spread investment port-
folio." 

They have themselves suggested that 
such type of trusts must be started 
because they have several ad anta ~ 
The Report further says; 

"They are eminently suited for 
catering for the middle and poorer 
classes, whose individual savings 
may not be large enough to !aei-
\itate direct operations on the stock 
exchanges. Also, since each unit 
represents B fraction of B nwnber 
of securities, the risk undertaken 
by an investor in a unit is spread 
over a number of securities IIDc:l is 
thus minimised." 

It is very difficult for lay men of 
smalJ means to invest money in the 
share market. Sometimes they are 
misguided by brokers or even swindl-
ed. Further, they invest money with 
the BIlurment of quiek or inereased 
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return and they lose in the bargain. 
In the case of the Unit Trust, since it 
will not invest all the money only in 
one industry but spread over many 
i!ldustries, even if some of the ventur-
es may fail, as it is more than com-
pensated by the success of several 
other ventures the ultimate loss to the 
unit holder ~  at the most be a 
fraction of a rupee. Because, once the 
units are purchased, there is no dis-
tinction between one unit and another 

. unit and they do not keep a separate 
account as to where the money of a 
particular unit is invested. The total 
benefits or profits will be distributed 
among all unit-holders equally. 
Therefore, the chances of risk are 
very much reduced, if not eliminated. 
This alone is a sufficient guarantee for 
the small investors to invest their 
Money in the share market through 
the Unit Trust. If there is no Unit 
Trust. it is only the shares of big 
business people, who have concentra-
tion of wealth, that will be sold in 
the market because they have credit 
in the market and the shares are sold 

. in their name. Therefore. in the 
absence of an organisation like this. 
the concentration of wealth goes on 
increasing. 

Shrt Sarendranath Dwtndy: How 
do you prevent them? 

Shrt Tyact: By this means quite a 
lot "of spare money would come. We 
. want investments todBY. India needs 
investments, but if the spare money 
goes into the hands of those people 
who have already concentrated a lot 
of weal1!h, they become biggelt". So 
much of wealth has been concentrated 
in their hands and if further invest-
ments also go in their hands and they 
alone command the market because 
their credit is high, they are known 
to be well off and, therefore, people 
would generally like to invest their 
money with them as there is no chance 
of any failure or losses, they become 
bigger every day. This step, I think. 
is another very effective step towards 
the' establishment· of . a 8 0cialist state 

because this capital would be invest-
ed in a way by the public sector. 

Not only this, but there is also ano-
ther report. 

Dr. M. S. Aney (Nagpur): The same 
year. 

Shrl Tyael: In 1931 there was a 
Central Banking Enquiry Committee 
where in Manu Subedar's Minority 
Report. Shri F. E. Dinshaw had re-
marked-my hon. friend knows it 
very well-

"I see no reason why invest-
ment campanies should not be as 
successful in India as in other 
part, of the world. Judging by the 
course of events on the Bombay 
Stock Exchange, I should say that 
would be very succe3sfuJ. Shares 
and stocks are often quoted at 
much higher or lower prices than 
the intrinsic value of the scrip, 
and the prospects of the trade or 
industry justify. There are cons-
tant buH and bear raids and these 
affect not only speculative securi-
ties but others. which do not fall 
in th:!t category. The operations 
of sound investment companies 
will have a steadying and benefi-
cial effect." 

This is what was said as back as 1931. 
This i~ not quite a new idea. It fur-
ther says:-

"An immeasurable benefit to 
India is bound to grow from the 
establishment and proper working 
of investment trusts and the assis-
tance, which they will give to the 
investor in the creation of inter-
mediate securities which do not 
exist now in providing a channel 
for Investment in industrial and 
other fields. where the primary 
investor would be too scared or too 
ignorant. The investment trust 
would also assist in carry-over for 
industrial and other concerns, 
parti(!ularly on issue of. additional 
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capital in the form of preference 
shares or debentures where banks 
cannot, and do not, venture now." 

These were the views expressed then. 
The idea had been hang:ng fire, I 
must say, because the British did not 
want it. The Britishers, the foreign 
investors, were scared of this idea and, 
therefore, it was not encouraged then. 
8ut 'lOW we have got independence 
and have our own government. Why 
should we not support it? 

An objection has been raised as to 
why it should not be allowed in the 
private sector. This Bill does not ban 
the private sector coming out with 
any suc-h organisation. They might 
also put it up if they choose to. There 
is no objection. They are already 
floating there. The share market is 
there and they are receiving them in 
the private 5ector always liberally. 
But then in that case they cannot 
thrive because such organisations 
which will be in private hands will 
not be paying. They will have to pay 
income-tax and everything. They 
cannot be exempt from income-tax and 
therefore this is the best device. Here 
the small depositors wiII not be bur-
dened with income-tax liability etc. 
This wiII be another incentive. 

Seeing the income-tax register one 
would come to the conclusion that out 
of 1,97,807 assessees there are 81,000 
asse.,sees who are getting refunJs. 
Even now smaller people are deposit-
ing in some concern or the other and 
their l,onus goes to them every year. 
Out 'Jf 1,97,000 shareholders, 80,000 are 
such who do not pay income-tax be-
cause they ere small ones. Their in-
comes are too below the level of in-
come-tax. Therefore, refunds are to 
be made to them. Already there are 
80,000 shareholders who are below 
the income-tax limit. Therefore, to 
say that smaH men would not come 
forwal·d is also wrong. They wiII be 
happy. Their dividends wiII be in-
come-tax free. 

Another point is this. Every mid-
dle-class man who has a saving Of five 

,or six o~ ten thousand. ~ is. afraid 
of inflatIOn. Well, mflatl0n IS very 
sure-one sees it. So, his money gets 
without any value; it may be half next 
year and two years after it may be 
one-fourth. I can welI see it. During 
the days of my boyhood, when I was 
a student in a very small boarding 
house, my total expenditure was Rs. 10 
a month and I was getting good food 
in the hostel. Now it is not possible 
on ac"ount of the money losing its 
value. So, this Trust will be a hedie 
against inflation. After all, the vaAle 
is there. He wiII go on receiving his 
incomc. That will be another advan-
tage. Otherwise, in the old days, for 
investment one was either to ~ e 
somc gold or hoard money or bury his 
small treasure for his security and 
needs in future and for his children. 

Shri Sarendanatb DwiyetT: Those 
days are old days. 

ShI"i Tyagl: I am talking of those 
small people who have no other me&IIS 
of investment. Everybody cannot be 
a usurer. One can give money at a 
higher rate cjf interest. But again it 
becomes difficult to realise either the 
interest or his own principal also. 
These difficulties also come in. So, 
this will be a good investment tor a 
man with small means. 

It is not only here. In the United 
Kingdom, both the Conservative and 
the Labour Parties Bre committed to 
-this ideal and in U.S.A. also t ~e is 
such 'I m3chinery where investments 
are gatll.ered. In U.K., they are all In 
favour of it. It is not at all a new 
idea. 

Then, some friends have taken objec-
tion to the reconstitution of this Board. 
This is very natural. After all, if 
there are millions of people investing 
in these Trusts and buying these units. 
They must also get some representa-
tion .ometimes. In the beginning, It 
is not possible bec1use there is no 
owner of these units. So long as there 
are no unit owners, they cannot be 
repres ..... ted. Whole of the money 
comes from the banks, the scheduled 
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[Shri T}"IIgi] 
banks or the Reserve Bank. etc. 
Therefore, after a time when the 
whole money of these banks, etc. had 
been paid back and the whole Trust 
belongs to the unit-holders, then sure-
ly recor.stitutlon has to take place 
and, therefore, reconstitution Ihould 
not at all be feared or scared against. 
My friends attributed motives to Gov-
ernment. Well, by that time God 
alone knowF whether we will be in 
power or other friends will come into 
power. There is democracy. 

The MbUster Of Finance (Shri T, T. 
Krlshn.nnaebari) : You will continue 
to be In power. 

Shrl Tya/d: If you give me your 
~eat  I am prepared to hold it. 

Shri Snrendranath Dlndy: You 
occupy immediately it is vacant. 

Shri Tyq:\: Thank you, Sir. With 
these words I support the Bill. 

Mr. Speaker: That is very tempting! 

Sbri Manlyangadan (Kottayam): 
Mr. Speaker, Sir. I welcome this 
measure. Several criticisms have 
been made against this Bill. But I am 
afraid most of the criticisms have 
i no ~d the object of this Bill or of 
the Corporation that is going to be 
constituted by this measure. In the 
Statement of Objects and Reasons of 
the Bill, it is clearly stated: 

''The question of establishing an 
institution in the public sector for 
carrying on the business which Is 
transl!cted by unit trusts or mutual 
funds in other countrlel! .... " 

That is the main object indeed. In 
countries like America, and United 
Kingdom, there are unit trusts or 
mutual funds. By experience, it has 
been found that it is more attractive 
to the investing pubJlc and so it has 
been decided to Introduce that .ystem 
here also. I do not know why there 
shol1l\i be so much of critlclsm agaln8t 

this. To encourage savings by pro-
viding for various classes of investors 
the facility of investing their money 
in unit trusts is the main object. 
There Is no denying the fact that the 
savings of the people should be mobi-
lised and should be utilised for the 
public benefit and for developmental 
purposes. Investments in unproduc-
tive concerns should be discouraged. 
There Is no denying the fact. So. my 
submission is that this Is a venture 
which Is most appropriate to the 
times. 

Now, the actual question that has 
to be looked into is whether such a 
trust is necessary and if it Is neces-
sary whether it serves the purpose 
that we have in mind. My submission 
IS that it is absolutely necessary in the 
present circumstn.ncc,;. It has been 
said that this is not a public sector 
venture because individuals are going 
to gain. It is not possible to expro-
priate all the profits that are made by 
individuals. If individuals or other 
concerns are to be nrade investment-
conscious, there must be some incentiv-
es for them. Savings must be made 
and they must be invested in profi-
table concerns. Then only people 
will come forward for investment. For 
the purpose of mobilising the savings 
and utilising them for developmental 
activities, it is necessary that the maxi-
mum profit that could be made avail-
able is made available. That is what 
this Bill does by the creation of this 
Trust. It has beeR said that because 
the officials are controlling this Trust, 
it is 1I0t going to be a good concern. 
It has been said that officials should 
not be allOWed to contrOl this Trust 
because they do not know anything. 
Then, as regards other persons who 
have some connection with business or 

sine~s management, if they are al-
lowed to control this, it is said that It 
is a bureaucratic concern. I fan to 
understand who Is to be in manage-
ment of such concerns. Neither offi-
cials who are well-versed with ad-
ministrative affairs nor person who 
Ilave some knowledge in buaineu 
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management should be entrusted with 
the management of these things. 
Then, who else is to run these institu-
tions is a matter which must be eluci-
dated. 

The face value of the units is stated 
to be not less than Rs. 10 and not 
more than Rs. 100. So, middle income 
group people can take advantage of 
this. There is no doubt about that. 
Of course, it was stated that-l also 
to some extent agree with that-with 
regard to lower income group people, 
it may not be possible for them to in-
vest much because there is not much 
left behinJ with them as savings. 
But when they find It is profitable and 
when they find that they could safely 
invest something out of their earnings, 
there is the inducement to save and 
3tvest. There are certain investment 
compa!lies now existing and they have 
been incorporated under the Compa-
nies Act. From experience it has been 
found that those investing companies 
are not serving the purpose which we 
are aiming at through this Bill. Their 
role has not been a significant one in 
mobilising savings or in getting them 
investp.d in a wide and diversified range 
of securities for the benefit of the 
country. 

Experience in other countries has 
amply proved that these unit trusts 
or mutual funds as they are called In 
some countries are more attractive for 
the investing public, and so, this sys-
tem is going to be introduced here 
also. 

A question was raised why competi-
tion was not being allowed by allow-
ing other trusts like this to be created 
in the private sector. If we take into 
consideration the conditions as they 
now prevail in India, my submission 
is that we shaH find that there q no 
necessity for that, and there is no 
scope for that, and it is absolutely 
necessary that Government should by 
themselves run such institutions. 

There were several assumptions 
made in regard to this unit trust. It 
was said that there might be corrup-

tion, there would be autocracy and 10 
on. My submission Is that It 11 a new 
venture, and we are going to experi-
ment on that. As Shrl Tyagi has .ald, 
let there be no criticism before the 
institution which we have in mind Is 
born. Let us see how It will function. 
The speeches made by some of the 
hon. Members here would indleate that 
everything in the publIc sector is 
running lopsided, and there Is only 
corruption and, therefore, by creating 
this unit trust we shall be adding 
another institution where corruption 
will be rampant. My lubmisslon is 
that that is gOing too far. Can an,-
body ~a  that In the private seetor 
there is nothing wrong with the con-
cern, that are run by them? Are they 
running absolutely correctly and on 
the right lines? There are mistakes. 
there is corruption and there are failu-
res in the private sector alllO. Of 
course, J do not claim that everythlnl 
In the publIe sector is going on cent 
per cEOnt correctly; there may be mis-
takes, but there are ample provisiOns 
for correctives allO. 

My submission Is that this tnltltu-
tion which is going to be created un-
der t i~ Bill Is a good venture and It 
is goIng to do a lot of beneftt to the 
people. The Reserve Bank has autho-
rity over the banking and ftnanelal 
lIystems in the country hal full control 
over this Institution. Government 
also have a certain eontrol over it to 
lOme fOrtent. This body will be auto-
nomous. but the Reserve Bank ha. to 
dictate whatever policies are to be fol-
lowed Bnd 110 on. So, there is no need 
for any sense of fear at present. 

With regard to investments by thl. 
unit trust, J would su/tgest that certain 
limits should be ftxed for the invest-
ments to be made by It In any parti-
cular coneern. It must be varied and 
dlverslfted. It should not appear u If 
a partit:Ula:o eoncern hili been favoured 
or has been given special conllderation. 
So, some limit must be ftxed for invest-
ment In individual concerns. 'nle 
funds l,' this trust must be made avall-
ablp. to as many eoncernl as possible 
and must be helpful In a varied way. 
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[Shri Maniyangadan] 
A suggestion has been made that the 

scheme under clause 21, after it is for-
mulated, should be placed before each 
House of Parliament. I am also of the 
view that that should be done. At 
present it is only provided that it will 
be published in the Gazette. I subm:t 
that provision must be made for plac-
ing it on the Table of each House of 

, Parliament. 

As rgeards the motion for circula-
tion of this Bill, I do not find any 
necessity for circulating this Bill. It 
is not . at all controversial. Nobody 
has seriously objected to the principle 
of the Bill. The provisions made in 
the Bill are very clear. So, what is 
the purpose of circulation? If it is a 
'BlIl which takes away the rights of 
certain individuals or certain con-
cerns, then there would be necessity 
for having public opinion. As, regards 
public opinion, it is clear that the 
eo e ~ thought has been directed al-

ready towards the aim of this Bill. 
The only question that remains to be 
considt'red is with regard to the de-
taila of the Bill, whether a provision 
here or a )ttovisioil there should be 
modified to any extent. And that can 
be doRe in this House. So, there is ab-
solutely no necessity for circulation of 
this Biil. 

I wholeheartedly support the Bill. 

Dr. M. S. Aney: I appreciate that 
the hon Finance Minister· is aetuated 
with, the best ()f motives in bringing 
this Bill forward before the House. I 
do not &.gree with those who want to 
attribute some motives to him, either 
party motive or some other motive. I 
think thllt here is a new idea to which 
he has been making an effort to give 
a legislative form so as to make ,it a 
practical at'I:air for the acceptance of 
the cOl!ntry. The fact that it is a new 
idea which ,is being broached for the 
first time is itself a matter which re-
quires to 'be considered not only by 
'the Members of this House bp.fore 
whOm it is b.roached for the ~t time 
but' also by the large number of per-
sons whose interest it is the intention 

not only of the Finance Minister but 
also of this House to safeguard. 

My hon, friend Shri Tyagi has read 
out some extracts from an old report 
of 1931. That report itself had sug-
gested the setting up of an institution 
of this sort. A unit trust of this kind 
was one of the things that was recom-
mended by them. From 1931 up to 
this day the marter has been lying be-
fore the Government of India. There 
were many occasions for them to consi-
der the various ways in which they 
could try to attract the idle capital 
lying with a large number or persons 
in the country and make it more fluid 
and make it available to Government 
and for better purposes. But during 
alJ this period, none of them has thou-
ghat of touching that old idea at all. 
One reason, which has been mentioned 
in that report itself is this, They 
thought that in order to give effect to 
this id~a  a very big fund must be 
available with the person who wants 
to start such a kind of unit trust, and 
they thought that it would not be pos-
sible lor them to have such a big fund 
at all wailable at that time, and, there-
fore, the idea of starting such a unit 
trust has been practically left behind 
and not cared for. That is my impres-
sion about it. 

A few minutes before, my han, 
friend Shri Surendranath Dwivedy 
had made a statement to the effect 
that 30 far as the tendency of the mid-
dle-clas, people to deposit their sav-
ings is' concerned, it was showing a 
decline, and he quoted some figures, 
which lire very material, to show that 
year after year, the amount of the 
deposits has been coming down as 
compared to what it was before. If 
that is correct, then that is a point 
for the hon. Finance Minister to consi-
der, namely whether something more 
is not needed to make the proposal 
which he has embodied here more 
attractive and more acceptable to 
these middle-class people who should 
voluntarily come forward to deposit 
their moneys in a trust of this natura, 
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13 hrs. 

I Know there are only two ways of 
dea.lIlg Whll UlIS. Une is to make 
~ i e ns to unprove the Bill. . In a 
maLler 01 this kmd, it requires ;jome 
time to consider and formUlate con-
creLe Ideas and p.·esent Ulem in a 
manner accep.,able to the Finance Min-
Ister and tne legl.lative body that has 
ultimately to pass It. Theretore, had 
there been a m",tion for reference of 
the Hill to a Selec. Committee, I 
wou.d certainly have voted for it, and 
110t lor the motIOn for circulating it 
fOr elicit.ng public opinion. Even now 
if the hOIl. Mllllster thinks that he can 
take a little time and accept the sug-
ge.itioll made here by SJlIle hon. Mem-
bers to refer the Bill to a Select Com-
mi.tee, giving them some 8 or 10 days 
to consider the Bill and report, I have 
got nothing to say, because then ihe 
suggestions can be very well formu-
lated and discussed by the Select Com... 
miLee. In a big body like the H:)use, 
the way amendments to BiLs are dis-
posed of is very peculiar. We allow 
all amendments to be moved along 
with the motion for consideration and 
after the discussion is over all the 
amendmen t.s are put together and dis-
posed of. Only if the Bill was pre-
viously considered properly by a 
Select Committee-that would be the 
proper thing to do in this case-would 
it be possible for this House to give 
due consideration to it and implement 
it, unless the matter be af a drastic 
nature to be considered and disposed 
of solely by the House. For that rea-
son also, it would have been proper to 
refer the Bill to a Select Committee. 
I f the Finance Minister is not agree-
able to this propos:tion, I shall vote 
for the motion for circulation, because 
I believe that in spite of the fact that 
we are here, so many persons, repre-
sentatives Of the people, people of 
small means, small income outside wiIl 
expect us to take their views into 
account. I think there is more wisdom 
outside than the collective wisdom here 
in this House. So when a new idea Is 
put forward, we shall have to look up 
to them and get their advice before 

Bill 
we make up our minds and say 
that this is the correct thing to do. 
From that point also, I support the 
motion for circulation of the Bill. 

If both these suggestions are thrown 
out as unacceptab:e then I will cer-
t.ainly vote for the idea embJdied in 
th e Bill as it is. 

,,1 i1flo 51'0 i1MCN1 ~  : 
~  1f<?:W-r, lf€l" ~ ~ ~ ~ ~ 

6"1"1f.r 'ITlIT ~  if ~ ifoT ~ ~ 
"miTT ~ I Q;ffT <'I1ffiT ~ f;p ~~  «1"9;-
<f;;;!:f <it ~ i - «'to: ~ mi"l: 
~  ~ ~ t it lf€l" ~ fiffffil t<.'f ij-

~ i~  

~t  ~ ij- tr it ~ ~ ;;rT mr 
~  flf'jfT it ~  f'fi ~ ~ m 
~  ~  ~  Ifir ~ i i~ <tt ~ ~  
'ifTWff ~ ;;fIf<r. mit ifoT ~ ~ ~ 
!:ff I ~ ~ ~ ~ f'fi -s:tr ~ 
if; anT 611 m ~  ~ ~ 'fi<OfT 

~ ~ ? i ~ f'fitrf i i~ <tt ~~ ~i  
~  ~ I ~ o ~ ~ ~ ~t  
iIlCf ifoT f'fi ~ ::lIT m ifoT nr 
i ~~~~ o  I ~ 
~ i ~ i ~~~ ~ 
~ ~ ~ qg. ~ ;;rlf'fi «r.t 
ifoT ~ ~ <mrf ~  fOffi ~ 'fiT ~~ 
if; f;:ro; ~  i\:r.rr ~ 'IT qg m-r 
~ ~ o ~ o  i\:T ~ ~ ~ ~ ~ 
if; f;:ro; lIT ~  iiIT ~~ it t.t ~ 
~  ~  ~ I 

1ft\" ~ ;;fT ~ lfQ ~ ~ ~ ~ 
lIT ~ ",!tff fOffi ;ft f'fi WRT ~  m 
iiIT ~ -~ tT{ ~  ~ ;;rmr g)if ~  
~ '1lT'lfur i\:m ~  'fiI"I:'I[ ~ f'fi mwr 
!ttr ~ ~ WI !:l";; ~ ~ IiR ~  
~~  lIT ~ ~ ~ m ~ ~ 
~  If< ~ ~ 'fii<IT ~ 
~~t ~~~ ~it 
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~~~  
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if( ~ ~ ~ fq if, lrrn f'F lfil' 
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<ml' ~ I ~ ~ 'R1J ~ I 'Ii'tt ~ 'fT 
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~ ~~i ~~~7 it t 
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~ t t ~ fWtf ~~ ~ 'lit lff'>3' lfRrr, 
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~ ~ Q::rr ~ ~ I w.lfol ~ irnJ l!llT 
~ ifftt m;;r ~ 0flfT !R1J a'OTlfT ;;rr 
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f'"t '!Of ~ ~ m<:TIiffti ~ it ~ 
~ lfg ;mr" t fir. ~ ~ ~  mQ'!f. 
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i ~ ~ I 

Shrl V. B. Gandhi (Bombay Central, 
South): This is a good Bill, and I am 
sure it will receive the support of the 
whole House. What is contemplated 
here is not just some programme of 
prom:rting savings. It is something 
more than that It is something tre-
mendously o ~ important. It is going 
to bring into existence a new class of 
investors, the class of the small inves-
tor Including the wage-earner. 'Nhat 
we are doing here today is going t() 
have WlQe social implications. It is 
goil'lg to lead towards a larger disper-
sal of the ownership and control of 
industries, which in Its tum, will mean 
some step towards econamic and Indus. 
trial democracy. 

In India, the Unit Trust Is somewhat 
of a new idea. We all know that our 
Finance Minister is a man of ideas. 
and some of us look to him to give 
new ideas and new directions in rela-
tion to the ftnancial problems of the 
country. This Is IndiB's ftrst Unit Trust 
and I hope that It will receive support 
irrespective of my amendment. 

In fact, I have some misgivinp 
about my amendment. I am not quite 
happy over its wording. Of course, !t 
will be far you. Sir, to decide its 
admissibility. 

I shall briefly state some of the eon-
sideratbns behind my amendmf!11t. 
There is room far other such trusts In 
this country. Room for such other 
trusts should -be provided either under 
this or some future legislation. 

In other countries. on this subject 
there Is some kind of an enabling 
legislation that has a wider applicabi-
lity. The idea of the present Bill is 
to set up a singl" institution In the 
public sector. Perhaps it requires some 
modiftcallon. This idea of a sing'e 
institution naturally means same kind 
of a m'mopoly. and monopoly. after all. 
as we know, should be resorted to only 
where it Is unavoidable. Some of us 
still have some belief In. and I think 
th;s ('()untry too Is still wedded to, a 
mixed economy wherever It Is appro· 
prlate. 

Then there Is something said abGut 
the Investments that would be requlr· 
"d bein·g too largc. I do not think on 
that ground there wi'l be much !lgalnst 
the id"a at having more than one cor-
poration. 

Finally. mv nlea. In short, would be 
that we should lPllve the door open 
to other o o at on~ to be gtarted 
now or later. 

Deal;n!! in a little more detail with 
~ e of these points. I would say that 
in other countries where this Idea of 
Unit 'rrw;ts has proved Very SUCCH!l· 
fuT. therp ~ a BnP<'lallelrlsla1lon on the 
5ublf'<"t with a wider and more /!teneraT 
a.nTlHC''Ibnitv. FOl" In!ltance. In the 
United State<! thPt"f' Is the Investment 
~n n  AC":I of 1940. In t ~ United 
Kln!!'do," thl!T'e Is a !IT1e!'iallsed ~ 
call"'" Prevention at ]!'raud (Inve9t· 
m!'TIt) Act of 1I1!i8. The!ll' are enact-
menh of generAl atmTlcabl1ltv. They 
are govprned bv rules and fnstruc· 
ti"TlS of thMr national a!!llol'fationl cnn-
!lIsting of the mutual fund!! and the 
Imlt trustl'I themselve!: 
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lShri V. B. Gandhi] 
1 still feel that it is possible to have 

a very useful instrument in the shape 
of future unit trusts by a slight modi-
fication of the position taken by Gov-
ernmen t. There is certainly some lleed 
for the basic preomise of o e n ent ~ 

thinking to be changed on this subject. 

C:lIlling to monopoly, we know that 
competition is not all bad where com-
petition can be had and can be chan· 
nelled along healthy lines. Monopoly, 
as we all know, is a kind of aPpetite 
that grows on what it feeds. I need 
nGt elaborate on the subject of mixed 
economy. 

We in this country have some kind 
C1! a theory or idea ~ to what the res-
pectiVe spheres of the public and pri-
vate sectors should be. There are defi-
nite guide lines laid down through 
varbus pronouncements and through 
the Ind·ustrial Policy Resolution. 

13.10 brs. 

[MR. DEPUTy-SPEAKER in the Chair.] 

On the ground of the unit trust reo 
quiring too large an investment, I do 
not think I need say much more. 
After al1. what is required? Here is 
a proposition of having an initial capi-
tal of Rs. 5 crores, out of wbich Rs. 4 
crores will corne from what we can 
consider as public sector institutions. 
One crore will be contributed by the 
private sector scheduled banks. I am 
quite sure that all that we have l.o do 
is to leave the dGOr ~n to make it 
possible for other corporations to come 
into existence and let them take their 
own chance. 

I have ss'id somethin( about enabl-
ing legislation already and I need not 
repeat it, When I say that we should 
leave the door open, it should be 
understood that the two sectors should 
receive eqUBI treatment or nearly equal 
treatment. For instance, there is this 
qUPlltion of income-tax c"I/lcession and 
other matters. We shall thereby be 

pr.:>moting healthy competition and I 
aIll sure H Will do our country's eco-
no-my some good. It will alS) give us 
all o-»pJnumty to test whether tne pll-
\" a le sec tor has any special skills In tne 
WO-l'.d ot investment which they c1aun. 
Leaving aside this matter or compe-
tition or rivalry or putting to test Ule 
respec.ive merits Qf one sector or the 
other, we have to look at it from the 
larger interests of the community. I 
think we should take this as an oppor-
tunity for us and as an invitation. I 
am glad that my han. friend, Mr. 
Masani has expressed his SUppol'! to 
my amendment. Shri Masani and I 
hail from B:;mbay and are old friendS 
Of course, I must say that he has dopa 
a good turn to me. However, I 8JIO 
not quite sure if I shall be able to. 
reciprocate and do a good turn to him 
in return by supporting his motion for 
eliciting public opinion what I .I.m 
pleading here is for the limited objec-
tive of keeping the door open, making 
it possible for other corporations b be 
brought into existence in either sec-
tor, public or private sector. There 
should of CDurSe be proper safeguards 
and strict regulations b be enforced by 
Government under special legislation. 
That .is alI I have to say. Thank you. 

Shrl p. C. Borooab (Sibsagar): Sir, 
wholeheartedly support this Bill. It 

is a simple Bill but it has far-reaching 
effects. It provides scope br invest-
ment by small investors and airo pro-
vides money for major plan projects. 
I thought that it would receive the 
support of all corners of this House. 
My h:Jpe was belied and the Opposi-
tion parties put up some opposition 
for opposition S'llke. That is why they 
take shelter under sending this Bill to 
the Select Committee or for eliciting 
public opinion. However, our Finanee 
Minister told the House that the unit 
trust had made progress In advanced 
countries like U.K., U.S.A. and Japan 
and that in America such trusts are 
managing 600 million accounts involv· 
ing an investment of 21 billion do11al'S 
which Is equal to Rs. 10,1100 crores, 
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almost our entire Third Plan outlay. 
These trusts have got enormous poten-
tial to help build the economy of our 
country. Our Finance Minister hopes 
that by this trust it will .be possfble 
to raise :as. 100 crores annually and 
during the remaining two years of the 
Third Plan We could have at least 
lis. 200 crores. It is not a small sum 
compared to our resources. 

Investment habit is confined to 
moneyed classes in India and the 
sma:ler investors go only to L.I.C. or 
small savings. The investment CJm-
panies do not play 8II1y significant role 
in mobilising savings or investing that 
in diverse range of securities for the 
heneflt of the country. This trust will 
enable ordinary people to invest their 
spare money in units and will give 
them a sense of partnershi.p in build-
ing the economy at OUr country. ')ince 
it will be in the public sector, there is 
no fear or scare about the operation 
of the but's and bears in the ~to  

exchange. In our country capital is 
getting shy and private investments are 
not coming forward. The public sector 
Is feeling the dearth of adequate finan_ 
cial assi~ an e and our industrial pro· 
gress and productivity are hampered 
thereby. If we do not take adequate 
steps to go a.ltead with our Industrial 
progress and raise productivity the 
es'ablishment of democratic socialism 
will remain a far cry. 

Having said so, I would support some 
of the suggestions made by some of 
mv hon. friends who preceded me. 
There should be a limit to the number 
of units that can be held by an indivi-
dual. Secondly. the unit holders should 
be !riven representation on thlO board 
of dirl'Ctors. This was emphasised by 
SlIri Morarka and I hope the hon. !.i'in-
ance Mi"ister will agree to it. TIlird-
Iy, as far as possible the Unit Trust 
~ o d transact business through ~ e 

stock lOxchange. Lastly the Unit Trust 
ghould al!!O be allowed to be set up 
in the private sector with similar tax 

e ~on  There are many who say 
that this should be C01Iflned onlv to 
the public sector. But then the charge 

will come that the Government is 
going to take a monopoly. The in.-
pi ration for forming these Trusts has 
blOen drawn, or has c:.ane from whom? 
It has come from the achievements of 
the private seetor of the coun t ie~ like 
the United States, the United Kin&' 
dom, Japan, etc. In all these countries 
such Trusts are being formed and 
managed in the private sector. While 
we are profiting at the results of the 
success of the Private sector of these 
(":mntries and are going to have these 
Trusts in the 5anle as theirs, what is 
the harm in our extending the same 
to the private sector also? After ali, 
we are a country where we haVE 
mixed economy, with both the public 
and the private sectors. I request the 
hon. Finance Minister to consider this 
aspecl Yesterday, in his speech thL 
hon. Finance Minister had turned down 
this proposal, but I h:JPe that on 8 
second consideration, he will he able 
to see sense in it. If not immedia\ely. 
at least in a not-too-distant date, he 
should see that the private sector also 
is allowed to form such Trusts. If in 
the United States and the United 
Kingd:>m and other countries these 
Trusts have proved a great and re-
markable success, and are making 
great progress, I do not see any rea-
son why in our own country also these 
Trusts will not achieve the same 
results. 

Some hon. friends were saying.-and 
this has always bren said-that since 
~ e e has been some mismanagement'in 
the public sector, we must see that 
these Trusts are managed by the Gov· 
ernment cautiously and efficiently, 
bearing I·n mind that If the public sec-
t..,r does not fulfil the needs and does 
not satisfy the Interests of the public 
in this measure, it will have a very 
bad plfect upon the public re<-tor. and 
it will go to the grE'at dlOtriment of the 
country and the people. 

ViewlOd in this context I support 
the Bill, and I thank the hon. Finance 
Minister that he has been able ~ 
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[Shri P. C. Borooah] 
bnng Lhis g;AOd measure, lor in in~ 

ill iJH' resuw'ces or We illvt:Stors, b'g 
an" sma!!, LOr U\Jllsat,on III me bWld-
illg We economy of our country. WiWl 
Wese wor<lB I support this Hi,L 

Shei Gaurl Shankar Kakkar (Fateh-
pur): Mr. Deputy-Speaker, Sir, this 
atwmpt tobrwg tJtis Bill ill ordel' to 
,reate Unit Trus.s like this is laud· 
able, but my apprehension IS whether 
thIS will gJ to an extent to let the 
common man and the SInall investor 
par,H:lpate Jfl actual bUSIness ill the 
"UDuc s,-,ctor. Tne reasons are, there 
are ce.n.am basic tiling,; WAlen calUlot 
De Ignored. beIOre creating such sort 
of lJmt Trusts. In thlS country, in 
the presence of the huge problem 01 
rural e ~d ness  and agaul the huge 
problem of inrugenJUS bankillg side Oy 
,;lCle, on a.coount also of the fluctuation 
m prices, there are other a.Jurem<!Ilts 
for the small lllvestors to invest the!1 
money and earn the maximum profit 
and u,terest or dividend out of it. 
Unless th.>se things are controlled and 
rooted out, I apprehend how the han. 
Finance MinISter will be able to attract 
such small investors or to caU the 
common men to make an investment 
in these units. 

As has been said, these Trusts have 
been created on the pattern of such 
trusts in the United Kingdom and 
other ~ nt ies  My submission IS that 
the circumstances and conditions of 
economy in thOse countries stand on a 
different footing Or level from those 
prevailing in our own country. Simply 
to follow blindly those patterns with-
out actually studying the basic things 
which are to be rooted out in order to 
create such healthy institutions called 
the Unit Trusts, in the right sense, will 
not be i0od. 

My apprehensions are, with the tar-
gets given by the Finance Minister, 
whether it will be possible at all, under 
the conditions which I have just now 
referred to, for the actual small inves-
tor, for the actual common man, or 

llw .actual m.a.sses, to j UlII contnuutt: 
and pJOl tne.Lr resources In these puD-
ue UlUl$. .It IlUght be that ill clLSe ~ 

an at..empt IS not succesatul iL:i has 
been SuOIlUt1ed. ·by cerLalll o~ Mem.-
bel'S, tht: resources Ulal are pooled. In 
these uruts mlg-ht ... erve only to tin-
anCt! some ether sources, or ftnancin& 
some lllueres,ec1 persoHs In the pnvate 
~t to  or tile pUOuc sector. Anll that 
iilID will never .be lUlILlled, nameiY, 
the aun ad' enecking the accumwauoll 
01 muney in the hlUlc1S of a lew per-
,ons IUICl seemg that the cOInIIlon man 
aLw lSbem;n,ed out of the usutruct 
or wv,c1end or pront in the PUDJ.1C sec-
tor. Unce ali these things are .kept in 
mmd, there ansesthe questioli oI the 
actual management of tnese public 
unll trusts. 11 11 J.S the mtentiun ot 
,lie Government to create a SOCIalist 
economy, the attempt should not be 
half-hearted. It should be whole' 
hearted and with all smcerity. Really, 
if you are going to create these units, 
then there should bE: sufficient scope 
for the non-Qfficials who contribute 
to the units to have a say in the 
administration. That is possible only 
when you can make a jtenuine and 
real appeal to those persons to be 
attracted to invest their money and 
let them think that the terms are 
more alluring than what they are 
actually having in other places. 

So, I submit that when the whale 
House is unanimous that this purpose 
and the aim of the Finance Minister 
to create such sort of public unit trus1a 
IS laudable, and when everybody is 
welcoming this measure, the whole 
question is about the attempts to be 
made for the implementatiOill of the 
measure and for really creating such 
public units. For that, I would sub-
mit that this Bill should be cirelliated 
for eliciting public opinion since it 
goes to a great extent in aU;acting the 
small investor, as is ment:oned, in the 
aims and objects of this measure. Or, 
even if it is referred to a Select Com-
mittee, I do not think there will be 

any harm. We must mobilise public 
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opinion and. find out ways and means 
III order t.o give j,t a real and genuine 
shape and in order t.o attract the com-
mon person, as is aimed at, and enable 
him to come forward and contribute 
towards these public units. That 
object would be posible only when 
the common man actually feels that 
you are going to 'benefit him with his 
small investment in these units and 
convince him that ~t would be a better 
investment than any other investment 
which he is having at present. 

So, in the end, I would simply say 
that I welcome ·this measure and it is 
a most laudable measure for the Fin-
ance Minister t.o introduce such Bills. 
But it is necessary that this Bill should 
be circulated for eliciting public opin-
ion or at least a Select Committee may 
be appoin ted to fgo in to this Bill, in 
order to find out, as I have submitted, 
the real ways and means to make it 
popular and allow the common man 
to c:me forward and invest his small 
savings in these units, and have the 
opportunity to be actual a tne ~ in 
the big business and in the private ,;ec-
tor and in the public sector. 

With these words, I welcome this 
Bill. 

Shri Sham Lal Saral (Jammu and 
Kashmir): Sir, while wclcomin&" this 
Bill, I would like to make a few obser. 
vations on some of the salient P(}i;}ts 
about it whicl!. strike my mind. 
Firstly, the initial capital is to conle 
from a few leading financial institu-
tions in the public sector. Also, 
allowance is being made to get capital 
raised from scheduled banks also. So, 
in Oil"der to fioat this Unit Trust, it 
will not be difficult because the initial 
capital will be forthcomine. 

But the actual point is to attract the 
money of the small investor. No 
doubt the attempt is to attract as mucl!. 
money as possible from small Inves-
tors, from the small pe:)J)le and lower 
middle-class people, more particularly 
those living in the rural areas, because 
compared. to those who live in urban 

al·eas, people living in rural areas 
have very little opportWl:ity t.o invest 
!.heir savings in trusts like the one 
that is beine fioated now. 

1 understand that no further liabi-
lity beyond the value of the units 
paid for. will fall ~ those wilo 
might save and invest in these units. 
Will there be any further liability on 
the persons who purcl!.ase the units 
in case this Trust is a failure tonl0rrow 
or it runs at a heavy loss? What will 
happen then? One thing would be 
very important. I abs:ll.utely agree 
with the Fmance Minister when he 
suggested that his attempt is to draw 
as mueh mOney as possible by lIIIay of 
savings. 

But to my mind, the main purpose 
from the social point of view is tha·t 
people with small earnings who are 
not educated and who cannot unCleI'· 
stand the benefits at saving Bnd in-
vestment, should be goaded and per-
suaded to make savings and purchase 
these unirt.<. For them, certain incen-
tives are needed. 

This very Parliament has passed laws 
about finance corporations. In the 
finance corporations, you have given 
this guarantee to the subscribers of 
share capital that their capital plus a 
minimum of 4 per cent interest per 
year, is gwaranteed, in case anything 
untoward happens. Keeping that in 
view, it is natural that they should 
have attracted a good amount of invest-
ment on the part of investors. But my 
humble experience is, in some ot the 
States, I do not know perhaps even 
now whether money has been fully 
subscribed. Even if it has been, it took 
years to be subscribed, in spite of the 
fact that there were alternative incen-
tives. Even the monied class or in-
vesting financial institutions could 
,su.bscribe to the share capital, but 
from such concerns also, money was 
not lothcoming in the way it was ex-
pected. So, keeping that in view, 
some such attraction should be there. 
I would like to know from the 
hon. Finance Minister in his reply how 
'this is going to be done. 
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[Shri Sham ,Lal Sara!] 
There is another thing, What will 

be the scope of investment of its 
funds? As my hon. friend from this 
side said this morning, the funds of this 
Trust will be invested under a policy 
that will be framed by the Board of 
Directors who will comes mostly from 
the Reserve Bank, the LIC and so on. 
Keeping that in view, I want to ask 
whether this may not afford more and 
more opportunity-I do not say they 
shOUld not be g:ven opportunity-to 
tho,se who are already in the field, 
who are aiready big or small capita-
lists spreoad all over the country. 
Keeping in view the benefits that will 
accrUe to the small man, the small 
industrialists and the investor himself 
what i5 going to be the SCOPe of t ~ 
Investment? 

This certainly is an opportunity pro-
vided to the small class of people. But 
one thin8 has to be kept in mind. I 
would personally like that people liv-
ing in far-off areas cut off from the 
sophisticated city i ~  take this oppor-
tunity to invest in this Trust. I want 
to know what attempts will be made 
to sce thai even people in the farthest 
areas who can oflord to save money 
and invest in these units? In spite of 
the ~ t that our land policy is not an 
ideal policy and it has not yet reached 
the stage when we can say that we have 
done the last thing on the subject, aU 
the same the steps that we have been 
taken SO far have certainly helped the 
farmers, peasants and peasant-proprie-
tors to make some savings. But, for 
them today, there is no opportunity to 
invest their savings just near their 
home. They can be educated as to how 
they can keep their money safe and 
invest it in a manner that would firstly 
help them save and also give them 
some income. For that also, you have 
to create agency or agencies spread out 
in the country, so that those persons 
are benefited. It is also absolutely 
necessary that Government should .at-
tract money from small labourers, skil-
led, semi-skilled and even unskilled, 
labourers working in the fields, fac-
tories and mines. That is the section 
of the communit>: that. needs to be help-

ed to save in a better manner and 
brought into these trusts. It has to be 
5een how money is going to be attrac-
ted from them. 

I read from the spe·ech of Mr. Masani 
that he would have welcomed this trust 
if it would have been in the private 
sector. I do not agree with him. I 
agree with Mr. Morarka and Mr. Heda, 
who welcomed its l:7eing kept in the 
public spctor. Equally I do not agree 
to these units being set up tomorrow 
in the private sector. After all, as we 
understand it, these unit funds will 
not he subscribed or rather should 
not bt· subscribed in a manner that 
very rich people can buy many many 
units. At the moment, the Bill is 
silent on the point whether there 
s'1ould be a restriction on the numoer 
of units sold to a person Or to a single 
concern. There is no limit. What 
might happen here-dfter, I cannot say. 

Shri Gauri Shankar Kakkar: That is 
our apprehension. 

Shri Sham Lal Saraf: I would very 
strongly urge that units like this are 
set up in the publ'c sector which alone 
can certainly attract the attention of 
the people and create confidence 8'lllong 
them. Naturally this co-operation will 
be forthcoming from them provided 
one or two things arc there. Firstly, 
the people should feel confident about 
the safety of the investment and about 
a minimum return that will be possible. 
I would like to know how the Finance 
Minister will explain it in his reply. 

Another facility that would be help-
ful to my mind is that in the case of 
people who subscribe single units, the 
certificates issued to them should be 
negotiable in this sense that they are 
able to pledge them to banks or other 
financial institutions and borrow money 
against those share certificates that they 
may purchase. As I have just now 
mentioned, the shareholders in finan-
cial corporations are given this con-
cession. The shareholder of a Finan-
ciai Corporation can pledge bis share 
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certificates with any bank or other 
,'financial institution and draw money 
'against fhl!m. In regard to this, though 
there is something mentioned in this 
Bill about negotiating the shares, rules 
may be made hereafter aad it may be 
made clear as a matter of principle 
that pl!ople who purchase these units 
can, and it will be open to them to do 
50, pledge them with any financial ins-
titution and borrow money from such 
institutions. This will be a very help-
ful provision and it will prove very 
'very popular. 

It is certaInly an additional attraction 
that interest or dividend earned by any 
-person on these units will be free from 
income-tax up to a limit of Rs. lOOn. 
I very much welcome that step and it 
will certainly create a very good feel-
ing among the people to come forward 
to invest. 

Now, in case of liquidation what will 
happen? Supposing something hap-
pens to these Unit Trusts that are set 
liP and they go into Iiqu·idation. What 
wHl happen at that time? Are the 
subscribers to suffer equally with the 
initial capital subscriber, or is it expec-
ted that by that time the initial capital 
subscribers will have drawn their share 
money? I want to know whether the 
1;ubscrfbers Will suffer proportionately 
or some other arangement is contemp-
lated. I would like the Finance Minis-
ter to explain that point also. 

"On the whole, Sir, it is aver)" wel-
'Come step and I wholeheartedly weI': 
come it. Not even in the foreseea:ble 
future can flIese units be entrusted to 
'the private s'ector, because the private 
~e to  has not got the confidence of the 
people and,it will not serve the purpose 
behind this Bill with which the hon. 
Finance Minister has brought this be-
fore thl! House. 

With these few remarks, Sir, I sup-
port the Bill and I would like to hear 
Finance Minister when he replies baCK 
10 the Debate. 

Sbri Warlor ITrichur): Sir, there 
:are a fl!w things which, I hope, the hon. 

1642 (Ai) LSD-5. 

Finance MlnIster will be pleased to 
clarify. First of all, I want to know 
how he is going to have these Rs. 100 
crores. 

Shri T. T. Krishnamacharl: I said 
that is my ambition. 

Shri Warior: That is the ambition, 
that is t~ perspective you have. The 
Finance Minis1l!r, when he puts it at 
Rs. 100 crores, must have some idea as 
to wherefrom these Rs. 100 crores will 
be mopped up. Is it from the small 
holders small income and middle in-
come ~  that he is going to get it. 
It is worthwhill! examining as to from 
where th'ese Rs. 100 crores will be 
taken. Is it from the reserves of these 
firms or is it from the other funds 
which these companies are keeping? 
Will the Finance Minister teU us whe-
ther he will not be bringing a new le-
gislation in order to get these invest-
ments? 

Secondly, why not place a ceiling 
on the holding of these units? If it is 
the idea to have these small income 
'-'nd middle income group people, why 
not restrict, just as in the case of co-
op'erative societies and other institu-
tions. the number of units? What we 
fear is that the small income and mid-
dle income group are not at all in the 
picture. They are only just put there. I 
do not say it is to camouflage the whole 
thing, but th"e thing is not clear and 
some explanation should be given by 
the Finance Minister to this point alsO. 

I shall illustrate my point. As a 
small income man, supposing I have Rs. 
1000, do you think I will invest it in 
this Trust? I will better invest that 
amount and purchase some land some-
where n"ear Kutub Minar at Rs. 5 per 
square yard. Sir, in Bombay, Madras 
or Delhi, if anybody invests Rs. 1000 
in land today, he is assured of Rs. 
10,000 within five years. A friend of 
mine" who invested Rs. 7000 in Bombay 
some years back sold his land for Rs. 
56,000. What is the rate of profit that 
he got? Therefore, why should I in-
vest my money in this Trust? There 
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[Shri Warior] 
are many other arguments, but I do 
not mention all of them here. The 
Finance Minister is a better business-
man than myself, and I leave it to him 
to decide. 

Then, Sir, I would request the han. 
Minister to clarify what are the opera-
tions of this Trust. The Statement of 
Objects and Reasons and the notes on 
clauses conceal rath"r than reveal the 
objects. Is it the object of this to go 
into the stock market? We must get 
an assurance from the Finance Minis-
ter in this respect. Supposing some 
stocks are falling in the stock market 
and it is necessary in the interest of 
certain sections of the so~i t  to boost 
up those shares, and the ~ e n ent 
goes into the market and announces 
the purchase of those shares it will 
create an appreciation in respect of 
those shares. But what will be the 
effect of that on the other people who 
are in the market? All these things 
have to be made clear. It it is only 
"profits and gains accruing to the Cor-
poration from the acquisition, holding 
and management and disposal of secu-
rities .... " the profits are limited. I 
do not know by how much the securi-
ties will appreciate in the market, how 
much profit will accrue from specula-
tion in the market or by doing some 
other business which gives a higher 
margin of profit. I should like to know, 
in this respect, what is the current 
rate of profit which the investors are 
anticipating at present in the Indian 
market? Is it 10 per cent, 20 per cent, 
30 per cent, or what is it? Has the 
Government made any assessment of 
that? If the Government has made 
any assessment of that, what is the rate 
of profit that is anticipated by this Unit 
Trust. When the Finance Minister says 
that he anticipates an investment of 
Rs. 100 crores, I should like to know 
what is the profit that is anticipated, 
because in the case of every other pro-
ject we are told that a return of 12 per 
cent or 15 per cent is expected. Also, 
I would like to know, how does this 
profit compare with the profit that the 

ordinary investors in the market expect 
today? 

Again, I should like to know whether, 
apart from the amount that is taken 
from the governmental financial ins-
titutions, the Government will take 
finances or credits from the scheduled 
banks and also from private companies 
or private investors? If such credits 
will be taken from them I would like 
to know whether st;ch amounts will be 
taken from them either voluntarily or 
through a legislation? 

ThesE' are the main poin!s on which 
I would like to have some explanation 
from the hon. Finance Minister. I do-
not Say that I do not welcoTTle this ins-
titutio"n. But it all depends upon a 
clear, definite and pret"i:<c objective that 
is placed before the House. If that is 
not forthcoming, then I can support 
this Bill only with lukewarm interest 
and not wholeheartedly. 

Anyway, there are many things to be 
cleared in regard to this and, therefore, 
in the end, I will support the amend-
ment that this be circulated for elicit-
ing public opinion or at least sent to 
a Select Committee 50 that these points. 
may be clarified and a solid foundation 
placed for an institution like this. 

14 hn. 

Finally, the argument that either UK 
or USA have got these institutions does 
nat hold good always. I do not say 
they will not hold good in certain cir-
cuanstances or situations, but they do-
not hold good because the expectation 
of return varies from country to coun-
try. For instance, what is the profit 
anticipated by the American investors. 
today? It is not less than 20 per cent 
inside America. If it is outside, per-
haps, they expect a return of not less 
ihan 30 per C"ent. They are expecting 
a return of not less than 30 per cent ill 
their investments in the Far East. India 
may be a very secure country for in-
vestment frOm their point of view, at 
least for the present,. but what is the 
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profit or return they expect? Not less 
than 30 per cent, I am told, by people 
who know the market conditions. What 
will be the condition of our in e~to s  
What will be t ~ prafit they expect? 
Now, in the case of some shares, the 
profits go to about 100 or even 200 per 
cent. How the profit can swell up like 
that is the crux of the problem. There-
fore, it will not be enough to quote 
USA or UK in every· case. Perhaps, 
the Finance Minister has something 
more in his mind. I hope he will be 

eas~d to t:J.ke us in to confidence in 
this matter. 

Shri S. N. Chaturvedi (Firozabad): 
Mr. Deputy-Speaker, Sir, I welcome 
this Bill. It j,; intended to mobilille the 
savings of the people to the maximum 
possible extent and to enable the small 
investor to share in the profits of indus_ 
try and get the benefits of capital gains 
that are accruing as a result of rise in 
i ~s  Even for capital investment of 

the Five Ycar Plans we need much 
more than what the country is at pre-
sent able to save. 

Some suspicions have been aroused 
about the constitution and formation of 
this Unit Trust. I am surprised that 
the Communist Party should have 
taken the stand that it is not in the 
public seclor and t ~t it is likely to be 
used for showing favour to one parti-
cular party or industry by diverting 
the investments to that company or 
industry. I do not know how it fits in 
with the cry of nationalisation that is 
being raised here time and again. The 
Board that is going to manage this is 
constituted by the representives of the 
Reserve Bank of India and the State 
Bank of India and only two represen-
tatives of the scheduled banks will be 
in the Board. So, I wonder how any-
body could take exception to a Board 
of this nature. The Reserve Bank of 
India is managing the finances of the 
entire country and neither the private 
sector, nor those who advocate natio-
nalisation, should have any cause for 
grievance or complaint about it. Until 
the composition of the Board is chang-
ed, and that can happen only when the 

entire amount that is invested by these 
institutions is repaid, this objection will 
remain absolutely groundless. 

As regards the question that prob-
ably big investors would come and take 
advantage of the income-tax remission 
that is given here, I would only sub-
mit that although probably a ceiling 
might have been desirable on the total 
amount invested there is a disincen-
tive, and that i; this that howsoever 
heavy an investment any purty makes 
in this Trust, apart from deriving the 
dividend from that share, it will have 
no control over the management. I 
tD.ink thp bigger parties are more in-
terested in power and control over the 
management than in a mere return for 
which they have the avenues. So, that 
will serve as a sort of disincentive for 
bigger people to come in. Even then, 
the limit of income-tax remission 
would apply only up to an income of 
Rs. 1,000 and beyond that everything 
would be taxable. Even in regard to 
that Rs. 1,000, it will be reckoned for 
purposes of super-tax. 

So far as the small investors are con-
cerned, so far opportunity has been 
afforded to them to make deposits 
which will carry a fixed interest. But 
a small investor has neither the know-
ledge, nor the opportunity, for invest-
ing in the industrial development of 
the country. This Trust will afford 
him this opportunity and wil! enable 
him to participate in the development 
that is going on and enjoy the benefits 
that accrue therefrom. 

After we have gained sufficient ex-
perience of the working of this Trust, it 
may be considered whether it is desir-
able or not to establish a similar trust 
in the private sector. This is a non-
controversial Bill and I think it should 
be passed without any reference either 
to the Select Committe or to the general 
public for eliciting public opinion. 

Shri T. T. Krishnamacharl: Mr. 
Deputy-Speaker, Sir, I am very glad 
that circumstances have alforded me an 
opportunity of hearing a large number 
of Members express their opinion on 
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this Bill, whic would have been de-
nied if the time limit had been strictly 
enforced. I am most grateful to the 
han. Members on my side for the intel-
ligent support they gave to this meoa-
sure. I am particularly grateful to my 
friend, Shri Tyagi, who is not here, for 
his having delved into the past and got 
the information that this idea was 
mooted as early as 1931 by the Bank-
ing Enquiry Committec. 

The criticisms that have been made 
about this Bill have not touched very 
much the body of the Bill. May be, a 
few han. Members might suggest C"er-
tain variations in order to provide some 
refinement in the clauses of the Bill 
but, basically, excepting one hon. Mem-
ber, nobody has gone into the clauses 
of the Bill and said: these were wrong, 
wrongly framed, the wording was 
wrong, the purposes are not indicated 
or are not clear. To that extent, lowe 
my thanks to the hon. Members. At 
any rate, I c'g,n lay the flattering unction 
to mv soul that the people who are res_ 
pon,lble for framing the Bill have used 
all diligence and care in enabling me 
to put a measure before this House 
which has practically no flaws of draft-
ing. I may tell the House what I 
should have s3.id before, that a con-
siderable amount of care was taken in 
regard to the framing of the Bill, every 
provision of the Bill, the initial funds 
to be provided, the type of manage-
ment to be provided and also the flexi-
bility that is necessary for the changes 
in the management once there is a 
broadbased popular support for this 
institution that is to be cre3ted and 
when the initial capital will be retired. 
Han. Members who have any doubt in 
r(>g'ard to the representation on the 
Board of. Trustees of the unit holders 
would please read clauS{! 41 again 
where they will find that sub-clause (2) 
gives power for rules to be framed 
with the permission of the Central Gov-
ernment in order to provide represen-
tatIon of the dift'erent interests who 
have and who would be contributing 
towards the corpus of this institution, 

Therefore I fail to see how an exami-
nation by a select Committee even 
with a microscope would reveal d'Cfects 
in the Bill or would be able to provide 
refinements of such a nature as could 
not be remedied by the operation of 
clause 41 of the Bill at the appropriate 
time. 

I have no doubt that my han, 
friend opposite, if he had thought that 
the Select Committee would be a better 
measure, would haVe adopted that as 
a motion rather than a dilatory motion 
of the nature that he has placed be-
fore the House. I must say, I have the 
good fortune of enjoying his friend-
ship and he has said a few good words 
about me. I would also like to tel! the 
House that a very shrewd person and 
able parliamentarian and an industrial 
consultant of the statl1re of my han. 
friend opposite, Shri Masani, surely 
would have snatched at an opportunity 
of modify,ing the Bill considerably if 
such opportunities were provided. 
Thercfore, since I have not provided 
him any loophole to catch hold of me 
by the scruff of my neck, he has started 
with the club with which he can des-
troy me altogether, namely, by making 
a dij>..ltory ',notion for having it circu-
lated for eliciting public op:nion. 

Sir, the game of politics is some-
thing which nobody could clearly com-
prehend. Many 9f us, including you, 
have been in it. It has taken various 
shapes. Tactics that are adopted from 
time to time are different. I remem-
ber, about 20 years back in the very 
same premises, hoW much I had en-
deavoured almost as a single mao to 
stop the Juggernaut of the British Gov-
ernment from moving. My hon. friend 
here, in his new incarnation, has come 
tofil! the role that we, and he too, filled 
at that time, but as against the British 
Government against this monolithic 
organisation called the Congress Party 
which wields power and has wielded 
power since 1946. He says that no good 
can come out of this Bill. He has tD 
say that even though he does not 
speak out. I am sure, he would not 
say thBlt to me in private, but he has 
to say that because his intentions are 
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that he should drive out this Party and 
sit in my chair assllredly if that chance 
happens. It may happen in 1972 ver-
haps. 

Shri M. R. Masani (Rajkot): Nothing 
wrong with 1967! 

Shri T. T. Krishnama"hllri: Nothing 
wrong with it. He mig:1t occupy this 
position that I am occupying and, if I 
were alive, I would be most happy. 
Probably, I might come and sit on the 
opposite side and give him a few les-
sons. 

Shri M. R. Masani: The country 
needs, sometimes, a change. 

Shri T. T.· Krishnamachari: Apart 
from the frivolities of the situation, 
does it not strike hon. Members here 
that this strange combination of the 
Communist Party with their ideologies, 
though somewhat confused at the mo-
ment. ... 

Shri Vasudevan Nair (Ambala-
pushoa): At least yOU have no confu-
sion. 

Shrj T. T. Krishnamachari: 
thing which the Communist 
never lacks .... 

One 
Party 

·Shri Warior: . . is confusion. 

Sltri :;". T. Krishnamachari: No; .... 
is trying to be not pertinent. That 
party has joined hands with another 
party here which stands solely for the 
inauguration of a regime in this coun-
try which would be completely con-
trolled by a section of people to whom 
the profit motive is the main thing but, 
I would say, perhaps who would like 
to rule this country in a paternalistic 
way determining what is good for the 
people of thl! country and give them 
that. A very respected leader of mine 
in the past and a very good and res-
pected friend of mine often accuses us 
of being wry near the Communists. 
I do not know if we can ever get near 
them. The nearer we go, probably the 
:farther they will go. 

Shri M. R. MasaDi: No, no. 

Shri T. T. Krishnamachari: But it 
seems that there is a polarisation of 
forces today. 

Shri M. R. Masani: They back you 
in every by-election. 

Shri T. T. Krishnamachari: That 
happens in every by-election. Every 
by-election is fought on principlCll 
which have no principles at all. If a 
Communist could support my hon. 
friend, Shri Masani .... 

Shri M. R. Masani: He never would. 

Shri T. T. Krishnamachari: You 
never know; it may happen. 

Shri M. R. Masani: It is yet to 
happen. 

Shri T. T. Krishnamachari: At any 
rate, it is happening today. My hon. 
friends On his right think that they 
should support the motion for circu-
lation not because they think the Bill 
is bad, not because they even feel that 
the capitalists will control this parti-
cular institution but because they are 
in a slightly petulant frame of mind. 
They are angry with Government and, 
therefore, they will support Shri 
Masani. We will find another measure 
coming before the House very soon 
in which these two opposite forces 
will join again. That is the basis of 
the opposition of hon. Members oppo-
site to this Bill, a pretty innocuous 
measure, certainly not trying to de-
prive anybody of his rights, certainly 
not putting into the hands of the Gov-
ernment more power than what they 
have and certainly not intending to 
help Us for our party funds in the 
next elections. 

Sir, let· us examine the Bil! de 
novo. This measure seeks to persu-
ade people to invest money in per-
haps units of Rs. 1001- and the Board 
of Trustees will again invest that 
money, maybe, in existing industries 
if the securities are available at prices 
which are considered to be economiC, 
in preference shares of new companies, 
in preference ahIfts of DeW' compan:, 
perhaps even in new companies 
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where the trustees feel that it has a 
potential for increasing its yield 
which would be substantial so that 
the aggregate income of the Trust 
which is divided among the unit 
holders would be something atrroc-
tive. The fact is that the Board 
of Trustee, will be appointed by 
the Reserve Bank, by the LIC, 
by the IFC and some scheduled 
banks for the time being but 
when the Unit Trust gathers momen-
tum and there is a substantial amount 
of investment by the public, the funds 
of these institutions will be retired 
and a new set of trustees will come 
into being undoubtedly with very 
large nomination from the Reserve 
Bank. What will they do if they in-
vest the monies in the manner that 
I had suggested? They are not in-
terested in controlling any company. 
They would not be interested in con-
trolling economic power. Assuming 
that we do not put a limit on the 
amount of investment in the trust 
funds, even then what happens? I 
have certainly a higher opinion than 
some of my hon. friends here seem 
to have of the friends of Shri Masani. 
They will not invest any money over 
the utilisation of whiCh Or over the 
investment of whiCh they have no 
control. I can assure hon. Members 
that it is not only not unlikely that it 
will not happen that the interest in this 
country which have money power 
will ever be able to control this insti-
tution. Of that I have no doubt what-
ever. While I cannot give an assur-
ance-in regard to many things I can 
only set my ambition but not give an 
assurance--even in regard to the 
Quantum of funds that will be coming 
into this institution, I can give the as-
surance here and now that it. is impos-
sible for any group or vested interests 
to contn' .his institution. 

Shri M. R. Masani: Except the rul-
ing party. 

Shri T. T. Krishnamachari: They 
might benefit by it. They can take 
shares and benefit by it. They can-
not control it. I do not mind if they 

benefit by it. At the present moment, 
I do not think there is any need for 
a ceiling because SO long as the unit 
does not give them money power, I 
am sure vested interests are not in-
terested in merely the return-the 
return may be 7 Or 8 or 9 percent., 
may be 10 per cent but may not be 
very much'more. But they are not 
interested. Their money rolls quick-
ly, much morc quickly. If it is in 
the bank, it rolls slightly solwly. If 
it is not in the bank, it rolls much 
more quickly. Therefore, I am per-
fectly certain and I can give the hon. 
Members of this House an assurance 
that vested interests in this country 
will not be interested in this institu-
tion, not that they will be pn"vcnted 
but they will not be interested in this 
institution. I have no doubt about 
that. 

Then, what is the reason behind my 
friC'nrl's wanting the circulation of 
the Bill? Does he want me to collect 
signatures and enlist the support of 
his friends on the right to collect sig-
natures that they would support this 
Unit Trust? Supposing. I do -olleet 
all the signatures, will I be able to 
trace the persons who put down the 
signatures? Oftentimes, we are not 
able to trace the persons who put 
down signatures in petitions because 
they are not attested before somebody 
responsible. What do they expect me 
to do by circulating this motion? 

Shri M. R. Masani: I asked you for 
an assurance to bring in enabling 
legislatIOn which you refused to give 
yesterday. You S'aid. 'No'. 

Shri T. T. Krishnamachari: will 
come to it. My hon. friend is giving 
away his case. I do not lmow if he 
was a barrister. Perhaps, he was; but 
then probably he never praotised; he 
had no need to prnctise probably be-
cause he never had the need to earn 
money. So, he is giving away his 
case. His whole anger against this 
motion is now very clear. 
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Shri M. R. Masani: Monopoly. 

Snri T. T. Krishnamachari: Hi. 
anger is that it does not lead to mono-
polistic control. 

Shri M. R. Masani: It is a monopoly. 

Shri T. T. Krishnamacha1'i: H!4 
anger i~ that we are not allowing pri-
vate sector to float such institutions 
with advantages similar to what are 
being given to investors in this insti-
tution So that they can exercise a 
monopoly control over investments 
in this country. 

Shri M. R. Masani: Cumpetitio:l is 
monopoly? Wonderful logic! 

Shri T. T. Krishnamachari: My holl.. 
friend says it is monopoly. 

Shri M. R. Masani: You want mono-
poly. . 

Shri T. T. Krishnamachari: ~no
poly apparently is defined differently 
by different people. I am afraid it is 
a question of an error of the hon. 
Member's vision. I would suggest 
that he should go to an oculist and 
Clorrect it. 

Shri M. R. Masani: Very runny! 

Shri T. T. Krlshnamachari: I want 
t ~ hon. Member to understand the 
point. The motion has been initiated 
for circulation of this Bill merely for 
the purpose of stalling it for the main 
reason that this Bill does provide pri-
vate sector an opportunity for float-
ing similar institutions lind for getting 
the same advantages that We seek to 
give them. I may lay the flattering 
function once again to my soul that at 
the age at which I '<lm in now, there is 
no room for anger. There is no attem-
pt to destroy anybody. But all the 
same, we cannot deny the fact, a fact 
that has been mentioned times. with-
out number in this House, the conclu-
sions of which fact I have denied as 
being valid, that anything that we do 
here puts more money, more power 

into. the hands of people who have 
money. Han. Members do remember 
that some time back a Congress Mem-
ber moved a resolution for the na-
tionalisation of banks. I do not say she 
was right. The nationalisation of 
banks will not achieve what she 
wants to achieve. This has got 
to be done by other means. But 
a suspicion of money power is 
unfortunate,ly ingrained in the mind, 
of people who really represent 
the people Of this country. I do 
not think an:9"body can deny it, and 
that con.es up times without number, 
and if I pander to the desire of the 
vested interests without exallUmng 
whether those desires are legitimate, 
whether they would be approved by 
masses of the people of this country, 
take it from me-I will say in all 
humility-that I am doing the vested 
interests the most serious harm that 
I can possibly do. I may be here, 
I may be gone tomorrow but the 
e~ted interests will be doomed for 

ever. In a society in which we want the 
maximum amount of benefit for the 
community as a whole, we do want 
the people who are incharge of these 
institutions to' play ball, to produce 
more, to distribute more evenly, to 
treat their workers better, to contri-
bute to the public exchequer and pro-
bably some time later even to contri-
bute to social security measures that 
we might bring forward. So, they 
have a place to fulfil So long as they 
play ball. They are recognised. The 
poor in this country will not remain 
poor for all time. They are not pre-
pared to hand over their destinies to 
a Party which is determined to keep 
power in the hands of vested i!l 
terests. 

Shri Vasudevall Nair: This is Jal-
pur socialism or what? 

Shri T. T Krisbnamacbari: I would, 
therefore, a~  this House to reject this 
motion because it i~ based primarily 
on a very negative attitude but in rea-
lity based on anger because 'Govern-
ment have not given these facilities 
to other in terests which in all consci-
ence .r will not be able to do. There 
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must be some other Finance Minister 
to pilot a Bill, to make a provision of 
the nature desired by the hon. Mem-
bers opposite. 

My friend Dr. Lobta-he is not 
here-had something to say. I accept 
whatever he said in the spirit in 
which he had said it. There is abso-
lutely no question of his having any 
personal rancour against me. He had 
to say what he had to say and he says 
it so often. I could assure him-if he 
had been here-that the intention of 
the framers of the Bill, the manner 
in which it has been framed. the ~o
visions of this Bil1 will certainly not 
enable me Or him, if he is in power, 
to utilise this as. an instrument for 
collecting funds for any purpose, good 
or bad. The hon. Members will also 
!lee that the Government will not in-
tertere w:th the investment. We will 
not give any direotions to this insti-
tution. It will be watched and super-
vised by the Reserve Bank ond. 
therefore, there is absolutely no chance 
of its being utilised by any Party in 
power for an end which is not proper 
and which is not for the benefit of the 
community. 

I would like to dwell very briefly 
on my expectations. Where we are, 
we expect this year to get roundabout 
Rs. 100 C'rores net by way of small 
savings-perhaps a little more--be-
cause as I said the other day, we will 
touch the 53 crore mark which is 
roughly about 75 per cent mare than 
what we got last year. The present 
indications are that we may probably 
go beyond the hundred crore mark 
and I do not see why, if we can do 
that in the caSe of national savings 
where the base is really the value 
of the rupee, we should not get a 
better response fOr this Unit Trust 
where the base will·be the assets 
which will be covered by the securi-
ties that they hold. It would want a 
lot of work. I do not say that having 
passed the Bill, if I go and sit with 
folded hands, people will come and 

invest money. We will have to popu-
larise it. It may I7e that it will not 
be possible to popularise it out of it.-
own funds, because the expense ratio 
will go up, lbut this is a thing in· 
which we are interested. The Gov-
ernment is interested in making peo-
ple to save and invest So that we will 
have more money for the needs or' 
the e~ono i  development of the 
country. Therefore, I think, we wilt 
have to make it a parr of our sa in ~ 
drive to encourage people to put 
money into this institution. That, r 
think. we would do. To the extent 
We can, the Government can help-
this institution for gathering momen-
tum and for doing propaganda 
amongst our people. The national' 
savings movement will take a part of' 
the burden on itsel£. Because, the ob-
jedives are more or less the lame;. 
And unless we go on mopping up the 
mOnE'y in 'he harnis 01 the people an~ 
not allow them to sp0nd it on shop-
ke('pcr.'. capital formation is a thing' 
which is not going to happen. 

I am sure that while there are no< 
unit trusts or this nature in the east: 
European countries, still the sa in ~  

drive is always theeI'. I thought there-
fore that my hon. friends opposite, 
the Communist Party, would perhaps 
support this meai'ure. For some rea-
son or other they have not chosen to 
do so. But basically it is something 
which normally everybody would sup-
port, provided we carry the message, 
the purport, the intention and the 
ultimate benefit to the community of 
this measure being successful, to the' 
people and the country, to the wor-
kers, to the white-collared workers, 
to the shop-keepeIll, to people who-
have a little money to spare, so that. 
they can put it in this trust. 

Sir, hon. Members made sugges-
tions in regard to the free converti-· 
bility of this Trust bond. We shall' 
endeavour to the extent it is possible· 
that government institutions at any' 
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. TIIte, namely institutions like the State 
Bank, would be able, it necessary, to 
buy tht:se on behalf of the Unit Trust 
if somebody wants to surrender them. 
Of course, the rate at which it will 
have to be bought may after a period 
of time vary because as the base in-
creases and the return is appreciating 
the value might go up, Therefore, 
the new issues will have to be on that 
value. But the di1ference between 
the unit and the amount ~ at is ('01-
lected will go to the ,benefit of all 
people concerned. 

These s ~es ions that have been 
made here for purposes 01 popularis-
ing this measure, I accept in good 
faith, and I would certainly bear 
them in' mind and transmit them to 
the Reserve Bank a t o~ities when 
they frame their bylaws. 

Sir, as I said, one paint that was 
made by my han. friend Shri Morarka, 
Shrimati Sharda Mukcrjce and many 
.other Members was about t i~ ques-
tion of the n'pl'csentalion of the unit 

de ~  As I said, the position is 
covc':ed by a ~  41. But I do not 
know if We can carry a large number. 
Suppose the Unit Trust ~ o es as 
successful a ~ I hope it WOUld, it may 
be carrying a large list of people. 
Sending them the voting papers and 
all that might probably commit the 
Unit Trust to an expenditure far be-
yond the 5 per cent we have in mind. 
But we will endeavour to see that 
these people have a representation. 
We would like to see the common 
people to be represented, the labour 
unions to be represented. In fact the 
sets of people whom we want to have 
interests in it will be labour unions; 
they must be represented, the labour 
movement has to be represented here, 
So all that would be done once we 
repair the basic fund ilhat is being 
provided by this institution, 

As regards the amendments, the 
main amendment I oppose, As I have 
said before, nobody had made any 
suggestion pointing to defective drafts 

or defective thinking which makes it 
necessary for it to go to a Select Com-
mittee, It is not a controversial mea-
sure, excepting politically. From the 
economic point of view I do not think 
it lends any room for controversy. 
The amendments are there, I might 
forestall some of the amendments. My 
hon, friend Shri Morarka has suggest-
ed ! hat ('\iLl! Super-tax must be 
exempted. But I 'think that will be 
exactly walking into the parlour of 
my hon, !friends who say, "You are 
benefiting the capitalists." I propose 
to stick to the Income-tax benefit. He 
has pointed out in his speech about a 
marginal consideration, Well, a 
marginal consideration might mean 
Rs. 80. If that would satisfy him I 
have no objection. But again there 
will be another marginal considera-
tion. Reople who get Rs. 21.000 will 
have to be saved from the operation 
of the Super-tax. The person who 
gets Rs. 22,000 will, again, be asked 
to pay on the one thousand rupees 
below that figure. So the marginal 
onsido~ations will always· remain, 

and in a matter like this it is not pos-
sible to provide for every contin-
gency. But if that would satisfy my 
hon. !friend, the immediate slab of' 
thousand rupees above the Super-tax 
rate can be exempted; there is no' 
diffkulty. 

Som!> han, Members have thought 
fit to refine it by saying that this must 
be placed on the Table of the House 
and all that. Ultimately the Parlia-
ment owns the country and they can 
ask for any information they want 
and we will have to place that infor-
mation before them, But we are fol-
lowing a pattern, the pattern of the 
Reserve Bank Act and the State Bank 
Act in which we have not been asked 
to place the accounts on the Table. 
Here there is no sha.re contribution 
by Government, no risk by Govern-
ment no expenditure excepting the· 
tax ~on essions that are being given. 
Therefore, while a1] information will 
be vouchsafed to the hon. Members; 
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of this House through the Reserve 
Bank from time to time, I think we 
might follow the pattern of the exist-
ing Acts and leave it as it is. 

The question is: 

"That the Bill be circulated for 
the purpose of eliciting opmlon 
thereon by the 29th February, 1964." 

ISir, there might be many points 
which I have missed, but I have got 
the proC"cedings before me, of yester-
day and I shall get the proccedings 
of today's discussions and shall send 
it to the Reserve Bank for taking 
note of the suggestions that have been 
made by hon. Members. 

The Lok Sabha divided. 
Shri Y. S. Chaudhury (Mahendra-

garh): I want to vote for 'Ayes'. My 
vote has not been recorded. 

Shri Krishnapal Singl1 (Jalesar): I 
want to vote for 'Ayes.' My vote has 
110t been :recorded. 

Thank you, Sir. 
Shri Kesar Lal (Sawai Madhopur).: 

Mr. Deputy.Speaker: I will now 
put Shri Masani's amendment to the 
vote of the House. 

My vote also has not been recorded. 
I want to vote for 'Ayes'. 

Shri S. N. Chaturvedi: I want to 
vote for 'Noes'. 

Division No.9] 

Aney. Dr. M. S. 
'Badc, Shri 
Banerjee, Shri S. M. 
Berwa, Shri Onkar Lal 
ChakravarUy. Shrimati Rcnu 
Chaudhary, Shri Y. S. 
Gupta, Sbri Indraiit 
Himmatsinhji, Sbri 
Kakkar, Shri Gauri Shankar 
Kapur Singh, Sbri 

. ltcIu Lu, Shri 

Acbuthan, Shri 
Atclclan, Shri 
Alva, 5hri A. S. 
Azad, Shri Bhagwat Jb. 
B.kliwal, Shri 
Ba1 Krishna SioSh, Shri 
BaaaPPa, Shri 
Buwant, Shri 

.1Ibagat, Sbri B. R. 
Bhan;a OeD, shri L. N. 
Bhattacharyya, Shri C. K. 
Bi,t, ShriJ.D.S. 
Borooah, Shri P. C. 
Bra;eshwar pruad, Shri 
Brij Basi Lal. Shci 
Chandrasckhar. Shrirnlli 
Chaturvcdi, Shri S. N. 
Chavan, Shri O. R. 
Cbavda, Sbrimati 
·Cbuni Lal, Sbri 
Du, Sbri B. K. J 

AYES 

Kri'lhnaJ)al Singh, Shri 
MaSIni. Shri M. R. 
Misra,Dr. U. 
Mukerjee, Shri H. N. 
Nair, Shri Vasudevan 
Omkar Singh. Shri 
Rang., Shri 
Reddy. Shri Narasimha 
Shuhank Manjari, Shrimati 
Singh, Dr. B. N. 
Singh, Shri Y. O • 

DasIPP., Shri 
OilS, shri c. 

NOES 

OeD Bhan;, Shri P. C. 
Oe.hmukh, Shri Shivaji Rao S. 
Dhuleshwar Meen., sbri 
i ~  Shri 
~ e  Sbri R. G. 

BlayaI>Crumal, Sbri 
Gahmari, Shri 
GaoaPati Ram, Shri 
Gandhi, Shri V. B. 
Guha• Shri A. C. 
Gupta, 81lri Shiv Charan 
HaJ:lrn:J.'Vi!l, Shri. 
Haq, Shri M. M. 
Harvani I shri An,at 
Hem Raj, Shri 
JaJhav, Slld M. L. 
Jaahav, Shri TuI.hida. 
Jedhc, Shri 
Jena, Shti 

£14'40 hra. 

Singha, Shd Y. N. 
Swarny. Shri SiYBmurthi 
Trivedi. Shri U. M. 

an t~  Shri 
Utiya, Shri 
Vijaya Raje, Shrimati 
Vishraru Praaad, Shri 
Warior, shri 
y •• hpa! Sinllh, Sbri 

Jyoti,hi, Shri J. P. 
Kanungo, Shri 
Koppen, Shri 
Kcishing, Shri Ri.hlnl 
Khadilkar, Shri 
Kinda.r Lal, Shri 
Koujalgi. Shri M. V. 
Krishnamachari, Shri T. T. 
Xur.el, Shri iI. N. 
Lalit Sen, Sbri 
MahanolR do., Shri 
Mondai, Shri J. 
MaaJal, Shrt YamuDa pruad 
Maniyangadan, Sbri 
Marandi, S hri 
Maruthiah. Shri 
Maillriya Din, Sbri 
Matchara;u, Sbri 
Mchrotra. Shri Bra; Dibari 
Mehta, Sbri J. R. 
Melkotc. Dr. 



Unit 

Menon, Shri Kri.hna 
Mirza, Shri Dakar Ali 
Milra, Shri'Mahcsb Dlltla 
Mohsin, Shri 
Morarka. Shri 
MU.afir, Shri G. S. 
Noik, Shri D. J. 
Nauda, Shri 
Na.kar, Shri P. S. 
Nayar, Dr. Suahila 
Pando, Shri K. N. 
Panna Lal, Shri 
Pant, Shri K. C. 
Patel, Shri Cilhotubhoi 
Patel, Shri Man Sinh P. 
Patel, Shri P. R. 
Patil, Shri J. S. 
Patil, Shri T. A. 
Pattabbi Rama.n, Shri C. R. 
PilI.i, Shri Nata raj. 
PrabhokAr, Shri Naval 
Pratap Singh, Shri 
PUri, Sbri D. D. 
Raghunath Singh. Shri 
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Raglluramaiah, Shrl 
Raju, Dr. D. S. 
Raju, Shri D. D. 
Ram Sewak, Shri 
Ram Subhag Singh, Dr. 
Ramaswamy. Sbri S. V. 
Rane, Shri 
RIO, Shri Muthyal 
RBO, Shri Ramat'alhi 
Raut, Silri Dhol. 
Rawandale, Shri 
Ray. Shrimati Renuka 
Roddi, Dr. D. GoPal. 
Roddy, Shri K. C. 
Roy I Shri Bishwanath 
Sadhu R.m, Shri 
Saigal, Shri A. S. 
Samanls. Shri S. C. 
Samnani. Shri 
Sara{, Shri Sham Lal 
Scindi., Shrimati Vijaya Raie 
Sharma, Shri A. P. 
Sharma, Shri K. C. 
Shashi Ranjan, Shri 

Shastri, Shri Ramanand 
Shivananjapp., Shri 
~ a a i Devi, Shrlmlti 
Siddanan;apPa, Shri 
Siddiah, Shri 
Sidheshwar Prasad, Shri 
Singha, Shri G. K. 
Sinha, Silri B. P. 
Soy, Shri H. C. 
Subramaniam, Shri C. 
SumBt Prasad, Shri 
Surendra Pal Singh, 'ihri 
Swaran Singh, Shri 
Thomas, Shri A. M. 
Tiwary, Shri D. N. 
Tiwary, Shri K. N. 
Tiwary. Shri R. S. 
Tyagi, Shri 
Vlaka. Shri Ramachandra 
Upadhy.ya, Shri Shi .. Dut! 
Valvi, Shri 
Venkatasubbaiah, Shri P. 
VidyallLllkar, Shri A. N. 
Vyu, Shri Radhclal 

Mr. Deputy-Speaker: The res11.lt at 
:the division is as follows: 

Mr. Deputy-Speaker: There are no 
amendments to clause 2. So, I shall 
put it to vote now. 

Ayes·· 34. Noes 135. 

So, the amendment is lost. 

The motion was negatived. 
Mr. Deputy-Speaker: The question 

is: 

"That the Bill to provide for the 
establishment ot a Corporation 
with a view to encouraging sav-
ing and investment and participa-
tion in the income, profits and 
gains accruing to the Corporation 
from the acquisition, holding, 
management and disposal of secu-
rities be taken into considera-
tion.". 

The motion was adopted. 

Mr. Deputy-Speaker: We shall now 
take up the clause-by-clause conside-
ration of the Bill. 

Clause Z- (Definitions) 

The question is: 

"That clause 2 stand part of the 
Bill". 

The motion was adopted. 
Clause 2 was added to the Bill. 

Mr. Deputy-Speaker: There is an 
amendment to clause 3, which has 
been tabled by Shri V. B. Gandhi. Is 
he moving it? 

Shri V. B. Gandhi: I am not mov-
ing it. 

Mr. Deputy-Speaker: There areno 
amendments to clauses 4 to 9. So, I 
shall put clauses 3 to 9 together to 
vote. 

The question is: 

"That clauses 3 to 9 stand part 
of the Bill". 

The motion was adopted. 
Clauses 3 to 9 were added to the Bill. 

•• Ayes: Names of three Members could not be recorded. 
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Mr. Deputy-Speaker: There is an 
amendment to clause 10, standing in 
the names of Shri Morarka and 
Shrimati Shard .. Mukerjee. Axe they 
moving it? 

Shri Monrka: No. 

Shrimati Sharda MukerJee (Hatna-
girl): No. 

Mr. Deputy-Speaker: There are no 
amendments to clauses 11 to 18. So, I 
shalI put clauses 10 to 18 to vote. 

The question is: 

''That clauses 10 to 18 stand part 
of the Bill". 

The motion was adopted. 

Clauses 10 to 18 weTe added to the 
Bill. 

ClaUSe l!1--. (Business of TTust) 

Shri yashpal Singh: I beg to move: 

Page 9, afteT line 13, insert-

"Provided that not more than 
twenty-five per cent of the capital 
of a company shall be subscribed 
by the TrWlt.". (4). 

lI1?: ~ t >.Rift ~ n ~ flf; ~~ 
~ q<: i~ n;'fi <f,l'T;ft 9:<:1 ~ ~ 

t ~ <f l0 ~ I ~ fc'R":CT;w 
q<; t'5l {I "I Iii ;; ~ ~  if, ~ ~ ~ f'fi 
~ ~ if.P:I'ft ~ -~ ir'l ~ f'Pft it OJ ~  
'flJ1f.f; ~ ~ y. i~  it ~ m 
~ 1fT ~ <f.T ~ lf1l' ~ ~ f'fi fmCf<i . 
~~ .,@ ~~  I ¢;;rn; I'MT emf 

;; ~ ~ t m'l if, ~  fFiii if ~  lfliTf'fi 
miT i ~ ~~it ~ 
~  ~ it 'WHt ~ ~ 

~ ;r,;:m ~ I 

Mr. Deputy-Speaker: Is the han. 
Minister acceptinlr this amendment! 
The amendment is now before the 
House. 

Sbri T. T. KrisbD.machari: No. 

Mr. Deputy-Speaker: So, I shall 
put the amendment to vote. 

Amendment No.4 was put and negm.-
tived. 

Mr. Deputy-Speaker: The question 
is: 

"That clause 19 stand part of the 
Bill". 

The motion was adopted. 

Clause 19 was added to the Bill. 

Cl.ause 20 was added to the Bill. 

Clause 21- (Unit Scheme) 

Shri Yashpal Singh: I beg to move: 

Page 10, afteT line 35, insert-

"(5) The Central Government 
shall cause to be laid before each 
House of Parliament the scheme 
made under sub-section (1) and 
every amendment thereof under 
sub-section (3) .". (5). 

~ ('I) t ~~  
<R m<: ~ if ;;rr 'ITT ;f!If'rfl'l ~ ;;rm 
<f ~ ~ if, >n+f.t !t11T ~  'nf"f,ri I 
rnfiorWic <f.t 'ZJf emf >f,'r';m;r . ~ 

~ ~  'qJfm f'fi <nIT ~  lfiTlT 
i'!T ;:-rrr ~ liT <ii';T I ~ ~ ~ 
it ~ 'ffili'1'1W <f mit <fT ~ ;f6T 

~ ~ ~  I ~ o  ~ i~ 
'Il1 ~ ~it it f;;ro; m< qlf<1111?ii! ,.". 
wsritm ~  'TfCn:f 'Il1 ~ rn it ~ 
ii;it ~ ~ t 'qJfm; ;qR ~ ~ 
ij- it wr;;r ~ i ~ 1J:" ;r,;:m ~ I 

i ~~ i~~~~~ 
~ f'fi fern li;;{\- 'fiT ~ ~~ rn if ~ 
~ ;; ~  I 

Sbri T. T. Krlsbnamacbarl: I am 
not accepting this amendment. 

Mr. Depub'-Speaker: Shall I put. 
the amendment to vote? 

Sbri Yasbpa). SiDcb: Yes. 
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Sbri T. T. Krisbnamacbari: I have 
already dealt with that in my speech. 

Mr. Deputy-Speaker: I shall now 
put the amendment to vote. 

Amendment No.5 was put and nega-
tived. 

Mr. Deputy-Speaker: The question 
is: 

"That clause 21 stand part of the 
Bill". 

The motion was adopted. 

Clause 21 was added to the Bil!. 

Clauses 22 to 31 were added to the Bi!!. 

ClaUSe 32-- (Income-tax and other 
taxes) 

Mr. Deputy-Speaker: There are 
two amendments to this clause, tabled 
by Shri Morarka, namely amendment 
No.6 and amendment No.8. Is the 
hon. Minister likely to accept them? 

Shri T. T. Krishnamachari: Yes, I 
would like to accept the amendment 

. which seeks to substitute, namely 
amendment No.8. 

Shri Morarka: I beg to move only 
amendment No.8, and I do not move 
my amendment No.6. 

I beg to move: 

Page 13, lines 29 and 30, tOT "pur-
poses of income-tax but not of super-
tax; and", substitute-

"for purposes of income-tax and 
in the case of any such unit 
holder who would not be liable to 
super-tax but for the inclusion of 
such income in his total income, 
a~so for purposes of super-tax; 
and". (8). 

The purpose of my amendment" is that 
if up to an amount of Rs. 1000 the 
income received by a unit-holder is 
'added to his ot'her income, and it 
makes him liab'e to super-tax because 

ot such inclusion, that person should 
not be made liable to pay super-tax 
~i  because of the inclusion of that 
.um of Rs. 1000. As the hon. Finance 
Minister has said in his reply, this i • 
• mar&inal reHef, but I think that this 
is an important relief for the class of 
people who come in this category. I 
am grateful to him for accepting this 
amendment. 

Shri T. T. Krishnamachari: 
accepting this amendment. 

am 

Mr. Deputy-Speaker: The question 
is: 

Page 13, lines 29 and 30, for "for 
purposes of income-tax but not of 
super-tax; and", substitute-

"for purposes of income-tax and 
in the case of any such unit holder 
who would not be liable to super-
tax but for the inclusion of such 
income in his total income, also for 
purposes of super-tax; and". (8) 

The motion was adopted. 
Mr. Deputy-Speaker: The question 

is: 

"That clause 32, as amended, 
stand part of the Bill". 

The motion was adopted. 

Clause 32, as amended, was added to 
the Bil!. 

Clauses 33 to 41 weTe added to the 
Bil!. 

New Clause 41,A 

Shri Yashpal Singh: I beg to move: 

Page 16, after line 6, insert-

"41A. After one year of the 
establishment of the Trust and 
thereafter every year, an annual 
report on the working of the 
Trust shaH be presented to each 
House of Parliament.... (7) 

it ~  ~ f", ;wr.m fem ~~  
~ irt . .m ~  'fir l'OI''f.r.T;: ~ if 
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~ ~  -i '1[t tAT ~ t I 'if<r. lj-<! 
\3'll:T it tPf if ~ ..:m"fr; ~~ iii" ~ 
i[<R1tG 'V{ ~  ~ I 

Mr. Deputy-Speaker: The amend-
stand part of the Bill". 

Shri T. T. Krishnamacbari: I have 
already stated that the pattern of the 
Reserve Bank of India Act and the 
State Bank of India Act docs not 
contemplate a measure like this. In 
both cases, the capital has been sub-
scribed for by Government. But in 
this particular institution, the capital 
is not subscribed by Government at 
all. But, as I said. Parliament can 
always call for information and can 
get it. 

Mr. Deputy-Speaker: Is the han. 
Member pressing his amendment? 

Shri Yashpal Singh: Yes. 
Mr. e t ~ ea e  I shall now 

put the amendment to vote. 

Amendment No.7 W(l$ put and nega-
tived. 

Mr. Deputy-Speaker: I shall now 
put clauses 42 to 44, the First Schedule 
and the Second Schedule together to 
vote. There are no amendments to' 
these clauses and schedules. 

The question is: 

''That clauses 42 to 44, the First 
Schedule and the Second Schedule 
stand part of the Bill". 

The motion was adopted. 
Clauses 42 to 44, the First Schedule 

and the Second Schedule were added 
to the Bill. 

Clause I, the Enacting Formula and 
the Title were added to the Bill. 

Shri T. T. KrIsImamaeharl: I beg 
to move: 

''That the Bill, as amended, be 
passed". 

Mr. Deputy-Speaker: The question 
is: 

"That the Bill, as amended, be 
passed". 

The motion was adopted. 

14.51 hrs. 
CENTRAL BOARDS OF REVENUE 

BILL 

The Minister of Finance (Sliri T. 
T. Krishnamachari): I beg to move:-

"That the Bill to provide for 
the constitution of separate Boards 
of Revenue for Direct Taxes and 
for Excise and Customs and to 
amend certain enactments for the 
purpose of con!erring powers and 
imposing duties on the said Boards, 
be taken into consideration". 

We often say to the House that a 
measure which we have brought 
before it is innocuous. Sometimes it 
is not wholly true. But in this case, 
it is a completely innocuous Bill. At 
present, there is one Central Board of 
Revenue dealing with direct taxes and 
indirect taxes, that is, income-tax, 
customs and excise. The Bill seeks to 
divide the Board into two and confer 
the powers that have been conferred 
on the single Board on two Boards. 

Clause 3 of the Bill proposes to set 
up separate Boards as I said just now. 
Clause 4 empower. the Central Gov-
ernment to make rules for regulating 
the transaction of business by each 
Board. As is usual, the rules made 
under this clause shall be laid before 
each House of Parliament. Clauses 5 
and 6 are really consequential amend-
ments in certain enactments where the 
words used are 'Central Board of 
Revenue constituted under the Central 
Board of Revenue Act'. Clause 6 pro-
vides for the transfer of certain pro-
ceedings pending at the time of the en-
foreement of the Act bpfore the Central' 

·Moved with the recommendation Of. the President. 


